REGIONAL OFFICE (JAIPUR-SOUTH)
RAJASTHAN S5TATE POLLUTION CONTROL BOARD
8263 MALVIYA NAGAR, NEAR JAWAHAR CIRCLE

HOUSING BOARD OFFICE, JAIPUR

Website -www.environment.rajasthan.gov.in
Email Id = ro.jaipursouthi@gmail.com Phone — 0141-4068311

No. RPCB/ROJP/S/legal-41/ Ry Date: 2o\ \2.xy

To,

The Registrar,

Hon'ble NGT,

Central Bench,
Bhopal.

Subject : Factual and Action Taken Report of the Joint committee constituted by
Hon'ble NGT, Central Bench, Bhopal order dated 22.12.2023 in matter of
OA No. 191/2023 (CZ) “Devidas Khatri & Ors. Vs. State of Rajasthan &
Ors.

Reference : Hon’ble NGT order dated 22.12.2023.

Sir,

With reference to above subject matter, it is submitted that the Hon'ble Tribunal
by order dated 22.12.2023 has directed to joint committee to submit factual and action
taken report within in six weeks by e-mail on ngtezbbho-mp@gov.in.

In compliance to directions passed by the Hon'ble Tribunal, Factual and Action
Taken Report of Joint Committee is being submitted for kind perusal of the Hon'ble
Tribunal.

Yours sincerely,
Encl. As above.

P . 4

Arvind Kumar
(Regional Officer)



Central Zonal Bench, Bhopal
Original Application No.191/2023(CZ)

In the Matter of:-
Devidas Khatri Applicant
Versus
State of Rajasthan&: ors Respondent
Index
8. Particulars
No.

1. | Action Taken Report in the matter of Hon’ble NGT, Central Zonal Bench,
Bhopal OA No.191/2023(CZ) in the matter of Devidas Khatri Vs State of
Rajasthan & ors

2. | Annexure-I: Hon’ble National Green Tribunal, Central Zone Bench, Bhopal
order dated 22.12.2023 in the matter of OA No.191/2023 (CZ) “Dewvidas Khatri
Vs, State of Rajasthan & Ors

3. | Annexure-II: Rajasthan State Pollution Control Board (RSPCB) letter dated
16.01,2024 regarding nomination of Sh. Arvind Kumar Agarwal, Regional
Office, Jaipur (South) as a member of the committee and as Nodal Officer on
behalf of RSPCB

4. | Annexure- III: Letter dated 07.02.2024 regarding nomination of 3DO0, Phagi
as a representative of the District Colleetor and Mining engineer as a Invitee
Member.

5. | Annexure- IV: Photographs of joint committee visit

6 | Annexure- ¥V: photographs of approach road

7 | Annexure — VI: Photographs of road within mining leases
8 | Annexure — VII: Documentary evidence regarding plantation and ]ughuulzs—
9 | Annexure — VIII: Photographs of rain water collection

10 | Annexure — IX: Photographs of agriculture fields

11 | Annexure — X: Photographs of plantation in mining lease

12 | Annexure — XI: Copy of State Board orders regarding inspection frequency.

13 | Annexure — XII: Copy of analysis reports of air monitoring of mines

14 | Annexure — XIII: Copy of show cause notices issued to the mining lease.




Factual and Action Taken Report of the Joint committee constituted
by Hon’ble NGT .Central Zone Bench, Bhopal , order dated

22.12.2023 in OA No. 191/2023(CZ) in the matter of Devidas Khatri
Vs State of Rajasthand& ors

1. Background:

The Hon’ble National Green Tribunal, Central zone Bench, Bhopal vide its order
dated 22.12.2023 in the matter of OA No.191/2023 (CZ) * Devidas Khatri Vs. State
of Rajasthan & Ors directed as (the copy of order dated 22.12.2023 is enclosed at

Annexure-1.):

“we deem it fust and proper to call a report on the matter in issue in present original
application, form a joint committee consisting af one representative from District
Magistrate, Jaipur and one representative from State pollution control board,
Rajasthan. The Committee is directed to visit the place and submit the factual and
action taken report within six weeks, The State PCB will be the nodal

agency for coordination and logistic support. The report in the matter be filed by the
Committee through email at ngtezbbho-mpl@gov.in preferably in the form of
searchable PDF/OCR Support PDF and not in the form of Image Pef."

In compliance to the Hon'ble NGT Order dated 22.12.2023, Rajasthan State
Pollution Coentrol Board nominated Arvind Kumar, Regional Officer RSPCB, Jaipur
south as a member of committee and also appointed Nodal officer on behalf of
RSPCB vide its letter dated 16.01.2024 (Annexure-I1I), and District Collector,Dudu
has nominated Sub Division Officer(SDO),Phagi as a representative of the District
Collector,Dudu as well as Mining Engineer, jaipur was also appointed as a special
invitee vide its letter dated 07.02.2024 (Annexure-III). It is pertinent to mention
that A new district Dudu was formed in year 2023 and tehsil Phagi falls Under
Jurisdiction of District Dudu,

The site has been visited by joint committee on date 12.02.2024.

2. Factual Status of alleged mining at village - Ghatyali, tehsil- Phagi, district-
Dudu observed during joint visit:

Joint committee comprising of SDO Phagi, ME Jaipur and Regional officer
(RSPCB) visited the site on 12.02.2024 (Photographs are annexed and marked
as annex IV). it is also pertinent to mention that Advocate Sh, Anoop Agarwal was
also informed telephonically on mob no 9462001295 on date 09.02.2024 regarding
intimation for date of joint committee visit, however applicant wasn’t present during

(hy -_"_""_'f:‘r"'”_"'A ﬂ‘:ﬂfﬁ

visit day.



Following are the major observations

1. Consent Status of allegced mining leases of village - Ghativali

S. | Name of | M.L. Product Permitted CTO Environment
No | mining Lease | no Name production validity | Clearance
hectare capacity Status
(TPA)

L. | Shreenath 23/2019 | 14784 | Granite and | 2,30,538 30.06.202 | Issued by

Minerals (Ref No, Masonry L SEIAA on
- Stone 27.01.2020.
2019100
003043)

2. | Sh. Noratmal | 13/2018 Granite 1,00,492 30.06.202 | lssued by

Gurjar (Ref No. 5 SEIAA on

= 27.01.2020,
Z01E100
M1677)

3. | Kesari Granite 34/2019 | 1.1582 | Granite [,59,180 31.05.202 | Issued by
{Ref. 5 SEIAA o
Mo, - 04.03.2020.
2019100
0010983
]

4. | Oasis Mines and | 11/2019 | 23277 | Granite 241,718 31.08,202 | Issued by
Mineral (New | (Ref No, 5 SEIAA o
MName — Shree | - 13.05,2020
Ram Mining | 2019100
Pyt Lid ) O09841)

5. | Shroe Math | 18/2018 | 2.0043 Granite and | 2,23,871 30.06.202 | Issued by
Mines {Ref No. Masonry 5 SEIAA ol

— Stone 27.01.2020
2018100
002363)

6. | Shree Krishna | 14/2018 | 1.004%9 | Granite 1,29,698 30.11202 | Issued by
Granite  (New | (Ref No, 4 SElAA on
Name - Shree | 2018100 09, 10,2019
Krishna 001688
Minerals)




2. Major pollution control measures observed during visit -

8. [Name of | ML.no |Operational | Plantation Status of | Drilling/block

No | mining Status Status on | Road Within | cutting method
Lease mining lease | Lease

1. | Shreenath 23/2019 Maon- Approx, 130 | Hard  surface | NA, 05 no mining pit
Minerals {Ref Mo. — | operational plants with  morram | was observed.
(1.4784 Ha) 201910000 | Mo pit  was road

3043} obsarved

5 | Sh. MNoratmal | 13/2018 | Operative Approx. 135 | Hard  surface | Wetdrilling and block

Gurjar (1 Ha) | (Ref Mo, - Plants with  mormm | cuffing with wire saw
201810000 romd with water
1677

3. | Kesari Granite | 342019 | Operative | Approx. 110 | Hard  surface | Wet drilling and block

(1.1582 Ha) (Ref, Mo, - plants with — momum | cutting with wire saw
2001910000 riad with water
10983)

4. |Oasis Mines | 112019 | Operative Approx. 150 | Hard  surface | Wet drilling and block
mnd  Mineral | (Ref No., - plants wilth ~ mormum | cutting with wire saw
[(Mew Mame — [ 201910000 rod with water
Shree  Ram | 9841)

Mining  Pvi.
Ltd)y (23277
Ha)

5, | Shree  Math | 182014 Nan- Approx. 150 | Hard  surface | MA, mine was non-
Mines (2.0043 | (Ref No. — | operational plats with  mofmun | operational
Ha) 201810000 | dus to crack raad

2363} zone observed
in granite
deposit,

6. | Shree Krishna | 142018 | Operative Approx. 140 | Hard  surface | Wet drilling and block
Granite (New | (Ref No. plants with  mommum | cutting with wirne saw
MName — Shree | 201810000 s with water
Erishna [GHE)

Mineral)
{1.0049 Ha)

a. Approach Road to the mines for the transportation of mineral is hard surface

with morrum. Water spray is also done through tankers. Photo of approach road

is annexed and marked as Annexure -V,

b. Roads are hard surface with morrum within premises and water spraying with

help of tanker and flexible pipes was observed on the movement roads.

Photographs are annexed and marked as Annexure — VI,
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. No illegal mining was observed during visit. No mining activity has been done
beyond the permitted mining lease area as well as mining has not been done
beyond permissible limits.

. Mo blasting activity was observed. The mining of granite blocks is being done
with the help of wet drilling and block cutting is being done by wire saw with
water,

. Mining is being done in the pits and no ground water table is intersected.

. Minig lease holder has also provided documentary evidence regarding plantation
in nearby area with photograph and display board at site. Collectively annexed
and marked as Annexure — VII.

. The rain water is collected in various small ponds through the drainage system
as well as the rain water accumulated in the mining pits is used in the wet mining,
Photographs are annexed and marked as annexure — VIIL.

. The water in the operative mining lease is used from collected rain water and
tanker supply from nearby villages. Copy of logbook for tanker supply is
annexed at Annexure — VI

Various khatedars and neighbors i.e. Sh. Mukesh Choudhary (Mob. No. —
6350625772), Sh. Lala Gurjar (Mob No. — 9929127760), Sh. Jagdish Gurjar
(Mob. No. —9772463902), Sh. Sugan Lal Gurjar (Mob. No. —9571107877) were
also interacted during joint committee visit. All of them informed that they are
not facing any problem regarding air pollution, nuisance, vehicle movement by
said mines. They also reported that no damage has been done by the mining
leases in their agriculture fields.

Nearby agriculture fields were visited by joint committee and no deposition of
dust was seen on fields due to mining activity, Photographs are annexed and
marked as Annexure - IX.

. Plantation provided in the mining lease areas are collectively annexed and
marked as annexure — X,

- The mining leases areas are demarcated by wire fencing or wall of 8 to 10 feet
height.

. Inspection of mining leases up to area 5 Hectare are done by State Board on need
based in reference to State Board office order dated 01.06.2016 and 24.08.2023
and no complaint had been received regarding the air pollution



against the said mines. Copy of State Board orders are annexed and collectively
marked as annexure — XI1.

n. Air monitoring of mines was also conducted by the Central laboratory of State

. Board laboratory during the visit. Results of Air monitoring are found within

prescribed limits, Analysis reports are annexed and marked as annexure XII.

3. Action taken/further actions-

a. Show cause notices on date 19.02.2024 have been issued to aforementioned
mining leases for non-compliances. Mining holder are directed to submit the
action taken report and reply withing 15 days else environment compensation
shall be imposed and stern action shall be initiated. Copy of show cause

notices are annexed and collectively marked at annexure — X111

Report is being submitted for kind perusal of hon’ble Tribunal

(Shri Krishan Sharma) (Arvind Kumar-Agrgwal)  (Arvind Sharma)
Mining Engineer, RO Jaipid# (South)y ™%  SDO, Phagi
Department of Mines, Jaipur RSREBY . e
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1.

Item No. 02

BEFORE THE NATIONAL GREEN TRIBUNAL
CENTRAL ZONE BENCH, BHOPAL
(Through Video Conferencing)

Original Application No. 191/2023(CZ)

Devidas Khatri Applicant(s)

Vs.
State of Rajasthan& Ors. Respondent(s)

Date of Hearing: 22.12.2023

CORAM: HON’BLE MR. JUSTICE SHEO KUMAR SINGH, JUDICIAL MEMBER
HON'BLE DR. AFROZ AHMAD, EXPERT MEMBER

For Applicant(s): Mr. Aditya Chhajed, Adv.
For Respondent(s): None.
ORDER

Issue raised in this application is non-compliance of the conditions of the
consent order on the point of plantation which are required to be atleast
33% of the total land used for mining and allied activities and no regular
inspection of the industries shown in the array of the parties, respondent
Nos. 7 to 12 and no submission of periodical compliance report according
to the consent condition.

It is further alleged that the respondents are operating in the areas beyond
the permissible limits and plying the trucks on the unpaved roads from the
villages, increasing the air pollution in the area and damaging the
agricultural field. No pollution control measures have been taken or

installed as to protect the area from the pollution.

. A substantial issue of environment has been raised.

. Issue notice to the respondents, returnable within four weeks. Respondents

are directed to submit their reply within six weeks through E-filing portal,



preferably in the form of searchable PDF/ OCR Support PDF and not in the
form of Image PDF.

S. Applicant is directed to take necessary steps for service to the respondents
by both ways and also on available email.

6. We deem it just and proper to call a report on the matter in issue in present

Original Application, from a Joint Committee consisting of:-

i.  One representative from the Collector, Jaipur, Rajasthan
ii. One representative from the State Pollution Control, Jaipur,

Rajasthan.

7. The Committee is directed to visit the place and submit the factual and
action taken report within six weeks. The State PCB will be the nodal
agency for coordination and logistic support.

8. The report in the matter be filed by the Committee through email at

ngtczbbho-mp@gov.in preferably in the form of searchable PDF/OCR

Support PDF and not in the form of Image PDF.

List it on 23 February, 2024

Sheo Kumar Singh, JM

Dr. Afroz Ahmad, EM

22nd December, 2023
0O.A. No. 191/2023 (CZ)
PN


mailto:ngtczbbho-mp@gov.in

pooe
Rajasthan State Pollution Control Board

Headquarter, 4, Institutional Area, Jhalana Doongri, Jaipur-302004

Phone < 0141- 2715804, 2716800  e-mail : member-secref@anvidrpeh.nic. in
Helpling No. : 0141-27 16877

No. F.10 (548) RPCB/Legal/NGT/2023 2. @1y Date: &\ bloy) 2y

ional Officer,
ajnsthan State Pollution Control Board,

Taipur (S)

Sub: - Hon'ble National Green Tribunal order dated 22.12.2023 in Original application Mo,
191/2023 Devidas Khatri Vs State of Rajasthan & Ors.
Sir,
With reference to above subject matter, it is to inform that the Honble NGT by order dated
22.12.2023 directed inter-alia as follow:-
=g We deem it just and proper to call a report on the matter in Issue In present Original
Application, from a Joint Committee consisting of:-

i. One representative from the Collector, Jaipur, Rajosthan
ii. One representative from the Stote Pollution Contral, Jalpur, Rajosthan.

7. The Committee is directed to visit the ploce ond submit the foctuval ond action token report
within six weeks. The State PCB will be the nedal agency for coordination and logistic support.*

You are herely nominated as member of the committee and also appointed as Nodal Officer
on behalf of RSPCE with the direction to ensvre compliance of Hon’ble NGT order and file the
compliance report of order dated 22.12.2023, The Hon'ble NGT order dated 22.122023 is
enclosed with this letter for ready reference.

Enclozed-As above
{Wijai M.)
Member Secretary

Copv to following for information and for compliance of Hon'ble NGT order dated 22.12.2023

. District Collector, Jaipur Signature lid
i Ralfial R pigitally signed
LY vy Designatio
i zen) it Date: 2024,
O B i Reason: App
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Annexure -V

<

Feb 12, 2024 5:15:41 PM
26.50722568N 75.36407659E
Unnamed Road

Ghatiyali
Jaipur Division
Rajasthan
natural pond







Feb 12,2024 5:15:59 PM
26.50726318N 75.36405/51E

Ghatiyali
Jaipur Division
Rajasthan
natural pond




ot ’F‘eb 12, 2024 4:47:07 PM
26. 50317888!\1 75.3741 5601dI|E
Kudli

“Jaipur Division

Rajasthan
11/2019
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ML ND. 23 /2019 M /S SHREENATH MINERALS
Village Ghatiyali, TH. Phagi, Dis. Jaipur
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ML NO.23/2019 M /S5 SHREENATH MINERALS
Village Ghatiyali, TH. Phagi, Dis. Jaipur
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ML NO. 23/2019 M,/5 SHREENATH MINERALS
Village Ghativali, TH. Phagi, Dis. Jaipur
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VILLAGE GHATIYALL TH. PHAGI, DIS. JAIPUR
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ML NO.13/2018 /S NORATMAL ( SHREE DEV GRANITES)
Village Ghatiyali, TH. Phagi, Dis. Dudu laipur

26:5012N 75.3634E
Ghatiyali

Jaipur Division
Rajasthan

" Index number: 3




MLNO.13/2018 M/S NORATMAL | SHREE DEV GRANITES]
Village Ghatiyall, TH. Phagi, Dis. Dudu faipur

26.5017N 75.3627E
Ghatiyali
Jaipur Division

Rajasthan
Index number: 11




ML NO.13/2018 M/S NORATMAL | SHREE DEV GRANITES)
Village Ghatiyali, TH. Phagi, Dis. Dudu faipur

26,50 TN 75.3630E
| Ghatiyali
Jaipdr Division
Rajasthan

index aurnber: 14




ML NO.13/2018 MJ/S NORATMAL { SHREE DEV GRAMITES)
Village Ghatiyali, TH. Phagi, Dis. Dudu Jaipur

26,5012 75.3635E

Ghatiyal

Jaipur Division
Rajasthan
Index number; 8




ML NO.13/2018 M/S NORATMAL ( SHREE DEV GRANITES)
Village Ghatiyall, TH. Phagi, Dis. Dudu Jaipur

K

ok 1'. i

R 2650120 75,3634
Ao ' Ghatiyali
Jaipr Divisien
Rajastnan
Index ngmber: b




MLNG.13/2018 /'S NORATMAL { SHREE DEV GRAMNITES)
Village Ghativali, TH. Phagl, Dis. Dudu Jaipur

26.5012N 75.3634E
-~ Ghatiyali

Jaipur Dwision
Rajasthan

Index number: 5




RS B R TR B DT R el

R L,

MLMs . J9 Joo, ”Ebﬂ”"ﬂf?ﬁ ﬁﬁ‘ﬁw;

T} owre [T TICT 1]

— 1 — —-r,——. = — - — === —

— T 3
¢1-12-23 le3 \\4 &D (337 |Sooo Wi KIHrg g ¢
- B b1-|2-13 i ".‘
b O3-12~72" RI -y eD Y3i22 |o 6ol \..u‘rlﬂr ?Tﬂi'ﬁ J:E'L- -
B SR -13 1e5-1vRe Y332 | sooo Lde, | XRT e 2

o5 -2 ~23 S

i [ i 8
B o6- -0 RI—IY RD Y232 |10,0@0 tAiier EH}J g,gqg =
B oZ-12-22 | Fr
Q = . Y £ =
i 03 fL-27 Faj‘rrl"f FE.-I) 1.13-31 St'nt'df{eg" a.'\th—ll'-;a_:ll_'ﬁ.z__ i':
B oo 2-1n —
i o .'“
N V71203 ey Ay RpYE [ \b 800 Sy gﬁﬁ’*—l ;?"ﬂ #

i _12-127723 7 4 oD ‘ooz | Sooo e "“*”"m”“‘“ |
| 1371223 [ MRy yiz | sosvdae | RTETE RE T
¥ IM=)2- 23 | em— _ -
B iI5-12-23 -
R | - z
18- 12-23 | o {4 RD 4337 | Sooo kB | RRT ST !
M=12-23 [ g - : AT e ¥
R M pp w32 | (o000 JHey RS -
I2-n-23 | ___ :

"

19-12-23 [gy1y RD Y337 | ste0 ] RPWEINE
20-12-23 | oy (MgD I | w00 aer | RV T
e [
2212723 | oy N RP Y332 | \b,0ouAlf ﬁ‘«ﬂr}ﬂgﬁ
23-12=-23 | @7 IM 2D M3 | |6 o0 KHey| Xl ST
2N 2-23 gy
=
2512-23 @ (MRD YT | \sooodder | KWL AL
GhTIZ23 | o '
ii""-.
-3 (T N LD 332 | soesa A mﬂ""‘,} T
| 28-172-'23

| £
g 29-12~23 (@0 1Y 22 yane | jsoto BT | WD T o
| 30- 12723 |05 1y g YRA2 | sooo_ ik 4**-'31-2' S
|3r T T < p— -




=z

e 13z Agreg f\‘?a‘h‘iﬁ‘
- W Cheft gz - Wt YT YT

- T“_Em _ N E-A"El:zlf—ljf R
3 e RN cias
BB Lk O T Tl Iy o -
| .
__ (3~ 0ty | R T Rp 42357 ;wwqr, 5{1.1.':[*5—434’:,}
Joy-ar-amy RTHrE_:n_ Ga3r — 18 eed Gidg .mﬂg G
oS-C\ Wy | RT/ly Robga 5,0eels | E..awﬂ i
66~ 0) Y| — I
e =Lk | RI-79 B Haag Ja,oe0 QH':_F : u{'}-}-‘iﬂﬁ,{l
e8-01-2% | ATy AP Lray S oee iz TR
Loa-%-2% | gaiy RS G235 e A =~ '
|8-0) 200 (BTl RA BER9 [0 o0 -G AT
Dot 2o |~ — '
2. es 200y [RT74 Ry 4323 . ﬁﬁﬂ@i
N et avay [R2 /P R) 4335 5, DOBETFA AT = vy
1&-&1*151‘;‘ T —_ . i~
1S &l.20ay |[RT1 Y R> 23%3— lCreBsEFrg mu‘ﬂa vﬁ_
ol 2epb | RF1e RD Gaas 5,040 273 W"“’**'?,-_‘?ﬁL
|7ot200y | RT'G RD Lgao ﬁ{}d"dﬁflé T
12 of 2024 | T —
1902004 |(RX¥/y RI &332 10, el A nuu‘:iv*ﬁ -’_ngL
oo eded g | —
120012000 |RT-1p R> &332 5,000 LI 41&—5 *E"*-E“
220l 2020 |RFIp. R> GB2o 0 cechly] RS SAT
lL_'b-ﬂ*l‘-:'_r;-,-,:ag,- T . —_—
Bhoot 2ozp |[RIIP R T35 5,660 Lido a\:‘a-gﬁ;ﬁr:a_
Etf;-m-m:t} Rty Ry Loy — 1y0-eeddy | _“““'}"“ S
BLinjr2odlp | =— -_— e
dolvzerp (RTIG RD Lazy I5.066 LED ] ”‘&Fﬁé“'ﬁt
Solr2oly |IRTIG Rp gy soealls '5': ' = -
P | RIVPRIUBE2 — | 0 pentiis TP S
:Hbllrujl? — — A N o o,
et 2oy | R91G RD U85 || G peeail Too W




ML A8 - ."E/RHE ‘:'?P?FFE J—-.L %T%THI"‘E;&L
| o T T “’*‘?ﬁ, ﬁ;’ﬂ? osre T 1T
= T R e
|\ ahad.zenie RT 2) RG .'?.a.ﬁra Esse Aides. | RRmas]
sp0pr 202p — - |
L o0z 2604 K721 R4 255 ¢ 2 e e Qi o1l
. : — ;
| 25 o2 wg}, RI21 RG P Loon 44 . | Rfmiacic
 pé &2 20804 RT 2 RL, anjz e Loaa .-:.-::..,;' KA T d Tl
bF- 02 203 e |
&geg . A6 L TRy ﬂ.{, e R S 'LP_"H"M"?.F -s:i-hm_'ﬁ_.
69.64. 202p [RTD) R 2530 fevo Lily QR AATL L !
B+ 02 2024 Rre, Ré. 23%0 foss Aks|  uiiaciis
1102 2024 —_ e R ' 3
|z 6B 2edl grel Rbé 2536 {2 oee Aty T







e e i ~——

TTARETS T - e farvmy

e e wrea m’ aRuh

g, T, fer-segr (=, )

Ve : uftrer
wersar W%mﬁdiweiﬂ%—%m
mmmww VT
rfiramaft, TR
b S et B ki
Wi - AL Al s (1) femitan.
fererar -
W ;-

Q_T"l'_‘j Lis =~ 2 erm ‘Jj— ﬂﬁ'ﬂ‘lf“f%a'l@'q ‘F?_ Qﬁ-m
-grlQ‘EEF TR g ] A E“%“qff ot
S



3

M/LNO. 342019 M /5 KASER| GRANITES
VILLAGE GHATIVALI TH. PHAGI, DIS. JAIPDR
SELEH

RECEE TS
HTA T 7 AT | //\

oo SeqTd o STHT F4A o o |

wged, Ig T FEArad ST LA & [\T AT AT T
ITH AL F Ha9 | g1 T % 919 WP giia ATeawor
% Tad [-hT T HAT % 95 T FL G 3 |

(nihendra

FOLr a‘ﬂ'ﬁ'ﬁ (ML NO.34/2019)
a1 "fEart sgee vt e saE



12® ratera - Ve U dgdat

LS

TR =T g e
LCT V[ fm T
T i 6 R AR T | S -
mmmmw O FRIAT g &
W~ e, Fae gy . .
Dise Code : 08121105801 Wl Ne SU 2015
E-mail : gsskudli@gmail.com 1 3 . J
S A, et L py - Rt JJ.P..'I)“M.MJE
Teeey
wH

A 5
SATF a7 T B R JAHE Fadl ez "%?ﬂﬁ-""”‘-“‘“
W _-i;l—rﬂ" ':‘_';T#r} Qm?é'-};r G I ‘E.T«_-I'ﬂTD‘J- %":-I“i.f,ff\-'lhi ‘ﬂ,ﬁ.n'lpj
fasrer 3 e 7 Saichyr ﬂﬁfﬂﬁ%fmp}f s [y
fazzm F:”;r_g\wf %
S 20223 T SRl N SRR e e
—":TFIN"'F[? F‘JTI_TP SHEa H] ITA] | PL——?;-,%- e
S B AT D N s R < LT
‘}'I"*E'f mET.:ﬂ;’r _ﬂ‘?‘r |
— .8 i ke Py
L. TR T ,};— 2735 %?,}?l" [é: ) &éﬁ?ﬂ% Bvlr“

F‘-?PHFT .uw%"'ﬁ w’ﬂa_:r,f}’ EREL-Ta gL ﬁg‘yg:ﬂw =R
FATH STHT ¢ \

Tad eaay & A€ frmaev ohare w0

G T AT TEN|
AN

AT
Sy I s e

g ()

=

|




ML NO. 24/2019 M/S KESARI GRANITE
VILLAGE GHATIYALI, TH. PHAGI, DIS. JAIPUR

‘u'_iar 1‘;1‘1#& B -
e T L
i m |

-6 5046N 75. 4? 1 UE +4 (}Ofn
‘ Kaﬂsya_
Jaipur Division
Rajasthan
| gandhl Govt. School Kudel;
Index number: 16




ML NO. 34/2019 M5 KESARI GRANITE
VILLAGE GHATIYALI, TH, PHAGI, DIS. JAIPUR

A o

Ve
d

26 SE}J-GN ?5 41 T'DE +4. GDrr‘r
: ' Kansya .
Jaipur Division >
o * PEJEEH‘IHH
Tid gdndi’u@nﬂ School Kudeli-
= Index‘humber: 18 "

I




ML MO, 34,2019 M,/S KESAR| GRAMITE
VILLAGE GHATIYALI, TH. PHAGE, DI3, JAIPUR

$6.5041N 75411 7E #4.00m
Kansya

daipur Division

Fr"ajaathan

Index number. 29




ML MO, 342019 MS KESARI GRANITE
VILLAGE GHATIYALL, TH. PHAGI, DIS. JAIPUR

6.5044N 75,4113E +4.00m

Kansya

Jaipur Division

. Rajasthan

[REEIRIZIEET qand!u 50vi. School Kudeli

Index number:.23
\




M/S KESARI GRANITE
VILLAGE GHATIYALI, TH. PHAGI, DIS. JAIPUR

D6.5044N 75 4105E £4-00m:

Kansya

-~Jaipur Division -

. Rajasthan
lgandhi Gevt. School Kudeli
Index number: 20




ML NO. 34/2019 M,/S KESAR| GRANITE
VILLAGE GHATIYALI, TH. PHAGI, DIS. JAIPUR

. -

6.5046N.75 2T 10E24.00m-

¥ o sires e Karisya

<~ Jaipur Bivision
R “~Rajasthan
8lgandhi Govt. School Kudeli
" _.Index number: 17*

L Vgl




LD Sl sme  aseol rremvhe ..

R i e T
= Xy g L - ): a
= PRLRLES Ry Qoganan lowens L - il
—-— L — %, ol
Tg g =
wina s A N fimaane S L - iy
= dnha — - o :
' N
—— ﬁiﬂ*ﬂ.ﬂ = - = e ?"IJTI‘I'? ;l_'!lu_lf"}:“
g wlen Rrare, WeH el Sae 3 S 3T
, TR LI
& ghalin BAEUS Gol w Y g 4y — -
- - - .
= alulen TG AT
- 1slmdin R e e e i b —
_ﬁ vl den, — - = TR .J:}If
B pwlwlan R A, B R <rrm L - T |
— aleha — = i 5 W25
= walnda Ly B aman. | L =
—_— H’h%hﬂ = - — -“#A ‘?gm)‘ e
o oehaln | B e R Lo L =
L _'Ll{i'l-,ﬂ THEL T
- rﬁrfu-'m s o G WO < L4 =
5 . i -
: s)wlag R
=8 splulin Tam S RSB o] Shm 14 < TR SR e
T AT
= allin | 8 s aswaan <y [ - i
ﬁ sl leny - e -
\ 3 1 _— — - 3 o
= o TP oI AT
SR TALTALL) L e g Mgng el J Ao — -
_:Qi_ -}‘j]fqi_itﬁ — s -
ki _|’ _— " Gak o
xlnita -u#gg_g:i g
aslpmlen s v WEumng garp [ b o
y 26ln = = - . >
—. 2 livlar o St
EL1 LS AW BShaaa e 4o~ = e .
wlahg - - - -
LY e " -




MILHE-Sul2008 e Lnanyhe

%\ﬂaﬂ. Lﬂ‘*n&ri'}ﬁl v Tehs fﬂaﬂm

2 LT i A el [t | 1 1]
- ! T T
41202y R e QD vy o 1 - - g

1H 1- !“LL'!F = — W Llarad 5 ‘r'HH
% PAR S e
AR P B v pe oy Sorplas- "

_altlsay - = T el
5’1 1 1h1q R R A A | o5 A == :
gl v - - i -

-+ 11 | tay » e - ~

T IT
_altlsw | Py waes vam Sevp Lo s
_a [ty ~ o~ S N

% S — e |

-—‘-.llj.l_!.l-ﬂnﬁ_ — e = "*-‘v«-"’i:v-""';*‘-:-zatrlh_
vt e L3 W Rms sy e 14 o

v lplee - 1= = %
» A ot
wal ey | B fouaan | s - =
= ey — S - - . |

R . } = SR o |
ety | oA s e Loyl | — §
AR IV - s S i"l“-}‘f"'ri ﬂm{_‘r__._
caleley | pavg ey wnay T Ly | = _

ae i Jimy o - -

-:wg:gu{z_—r
mwn i L4 qxuhga}’m:r._s
Jﬂ.LLLuLH Bm v e amay i LAy = -

sal festy - e - 3 -

L TIAT

sl Iy | as wone b yovy L e, | |

_arl 4]y i = -

';_warg. _l_;r{l
_ael vy |0 vy gm e sl | = *3“541 :
anli by | os st waea o M| :

sal i — - - \ :

TR AT

94| t|!1bw R v B wnnn Lnnn - A~ g
!;m| i‘lmm 7o 2y e § £ 2,

AL A7

_atl s R b 055 wmnn { Covm 144~ = i




wipo s Wesent rwarita

et TT] Viage mmnpum-ﬂﬂ;tml N EEEN
| - iy ™

Y sl
i ey
111!%.!:-1.\5' Ba v @ Moy e Lin— — a3
S - —e T =g
Alalzeen | REWa gusyranen e | &y -
"'*—"l.l 'LH.‘LHL"'{ = e <k '.;a.}li' - -"j}IFHL
e =
eofieay e T e Ay Ty 1 s ) 5 fn
2 ST TR
_ clelumy R\ m wna vy [ -~
+l s - = - \ £
=L IR
_ Balamn | B va e van ey | d— -
= ey — = g \ ~
A T
withw | Qove emyaean | v L -
B ARSI SN = o —

| ~
A T ACD T i
vy | OB e anme <hrs L — :




Mahatma Ghandi Goverment School
%" .
Chouru(484361) Phagi, Dudu

Fﬂﬁ'ﬁfﬁﬁﬁﬁ*ﬁﬁﬂ?wﬁw (ML

10,84 D0 L T T WETHT T e e
=To wrft Ty 57 # &7 2023-24 # Fer srd o=
& A1 sy wereeArr & 1 Prerers o & ST At
TrarrTr T e £ iR T S arart 2

oy Tww
A H’ilf ":'!l
' 11 L L
CHOURD T sl L1



M/LNO. 112019 M,/5 0ASIS MINES AND MINERALS
VILLAGE GHATIYALI TH. PHAGI, DIS. JAIPUR

CIEEIRE L s Pl e éf >
v

ﬁwaﬁﬁﬁm?ﬂ%%ﬁql

Helad, Ag U aTae STqT F44 & o0 At d7 o
TR S ¥ HEd # 21 o7 ¥ 9vy iy 2fia afawr
& qgd T T HTAT F T G947 FL 7L 2 |

- _a-_l

gvddla,

B 5
ATt ATET U U L N t1rz01)
AT ATATeAT TEe ol BT ToreT S



W
wrs ‘ t .
TR gime _afcis g Pt g B "r'muéﬂﬂiq
T g e FreATt e g ]
-q..rHI‘-w-ﬁ.j mﬂlq&[ 11 ' jl-ﬂ'rd?
Dise Code : 08121105801
L E-mail ; gsskudli@gmail.com I8 3 J
i TR, EE el Spl- | A o — !'E'L“‘-‘? ...... 2023
o .
T T o vrar £ B ol oAgis MINESE 4

wineQRle T FRT 97 FIA B vrorofr
3= et Prues & frarer 3 [0 of wgahy
ﬁhTﬂg q-:-'??iﬁ‘? S Maaa7 Faarom F"F-ET}T[W %H

oY 202 wag P JEEY faer £ @“_?ﬂ?ﬁ@":&:ﬂl

Bild VAR BIF  HPETHT ST JTVWTE‘% "_%r'l'ﬁ'értf"-‘ eI E I
J5e NIy o T J /
P o A
9. e -t RT3 enis Tagerer 2 43&@4 3 (oo

‘%@ﬂﬁ" ATy T#% FiFT) 2T BT ErTAy §
SEFANY =7 ST ey

w7 o b N Prges VHETE ¢ifa 1A

T TET |
S g ?‘i% e



M/S DASIS MINES & MINERALS
Village Ghatiyali, TH. Phagi, Dis. Jaipur

E6.5042N 75 411 8E 44:00m
Kansya

Jaipur Division

./ Rajasthan

Govt. School Kudali
Index number: 30




M/5 QASIS MINES & MINERALS
Village Ghatiyali, TH. Phagi, Dis. laipur

[

L 8

R 6:5042N 75,4120F £4.00m;

Kansya

Jalplr Division
Rajasthan

Govt, School Kudeti
Indéx nurmbe® 33




ML NO. 11/2018 M/5 QASIS MINES & MINERALS
Village Ghatiyali, TH. Phagi, Dis. Jaipur

A¢) 504"’N ;‘5 41£1E-+4 00m

F"rc:lﬂ:.&"p'd-_
Jatpur Division

<" 7= " Rajasthah
{:r:m: %rhmuIKudeEi_

- Index: rlurnher :-4




MLNO. 11/2019 M/S DASIS MINES & MINERALS
Village Ghatiyali, TH. Phagi, Dis. Jaipur

5044N ?5 412;,E +4 ﬂﬂm' .
; : Kaﬂb}{d
Jarpur Division=:
e dedftharr '
oVt School Kudeli
Index numhﬂn 3™ o

B,

[ -':. F




ML NO. 11/2019 M5 QASIS IAIMES & MINERALS
Village Ghatiyali, TH. Phagi, Dis. Jaipur

26.5048N 75.4122F +4.00m
| Kansya
Jaipur Division
Rajasthan
Goevt. School Kudel;
Index number: 42

e




MLNO. 11/2013 M/S DASIS MINES 8 MINERALS
Village Ghatiyall, TH. Phagl, Dis.Jaipur

#65048N-75:4122E +4.00m
Kansya

daipur Division

Rajasthan

Govi. School Kudeli
__Index number: 43




2l

Lo i

©R8IS Puves K minerpe s

4 % ':E 4
1% HGEID * e Er D-ﬁTE! | | | | | | ;
E‘ IS.I- Ui b i |
g o | e S ey | EAEAT EEATE
i.i. 1. oulialauns Bty pd b33 | Fare S W
| 2 62209 -— p——
3 lsalinlr.2s | AsivBA vs3s | Come ofh Wy e
u £ sbliz)z.23 — . 1‘
oxfpafmna | RTIMADYIN | Q0 B W T
c-.ﬂ'.gy_'&ﬂ' = —
eFlisdmgs | AIMADUITL | jopey EAEE T Sy o b
¢E.‘|ri";|g::.= e —_
olinfaenr | PTMEDYIIZ | gy ﬂ“v::\-j. TR
jeiz]zsz2a e = x _
Ul 2oz | RIIHAD Y3721 soma T AT
jadisf 2a23 — o 1‘
Vil ralpens e ™ i &
"r.lr.l'ﬂilljﬂﬂ Eriyfyy3ie SO CA T o A T
lsf12{ 2:23 = — 1 ~
7)oz | ATIVEIYII- | loem A o s
1@lya) 2e32 — _
fjf;zf::.gj STy R 437 leenro ﬂ{'r‘ﬁt-g R v
Bof) 3l 237 — —
?fj'liylwﬂ Pl D YIT | Oy LAl
Q'J‘fl-"?x"l‘ﬂﬂ? ! mling e g _
ﬂf,ﬂ'g,g:-‘ £y AR YITL Fown A o i s
2t (1.2 2222 - . 5 E
'll".ll,u.g'lﬂu.'-‘ BRIy PDUIT2Y Fewa S AT ) TS
260134303 — - . =
29)aloag | Frly FPp 432 | sep, VAL LT
2 iaf215 - - " .
a5tz | RO ADYTT2—| Swre AT IR
Bolafrss | — - = .
slplepas | RINEDHIZ- | Sev me)
| g =




FmeE T
» ORSIS Minves B mined Bl S

Bl 1 © - i A pa—

I - FEAEH F7, W
famT . .:',:m-ﬂz—"
e M oare[ T I [ [ ]
ﬂ
S | S | AT wwe | gTEAT EEITEL g
L3 | otlerlns | RTMEDY122-| Sowo ofy L AL T,
2: |exlapindy s = = -~ r~
of b2l
slaplngy | ATNBDUIIZ-| Seve ofh o i, 9
v e vlatf oy - = . _1 5
=8 s G R
T D.ﬂq“]! 2 2 Rj’fl.,l,ﬂm Wyl | B fﬂ% I_!r JLFI
£ ﬁE‘]nur 8 iy e T — - ~
4 2 Nk
2 |oHafoae | BIMAYIT | |amwe gl 74
o - = T T
o losladasy | AT eduIIZ | s S it
N ) |¢|'Fﬂ‘-¢:l-l|r - mh:;l.:f: iﬁﬁ
| 1] eyl 2a3g Ry gy 33 | Sowe ofh
|2 Lifgy] Dedar e B i | =
=t AL
13~ (3o ] 23y Bty gpyzit | leow b "ﬂ ok
.| gqleil2e3y o= =y T 3 r
e A L
5. 1ls il =3y BT ADHIIL  orrg ok e B
e tel )| 3oy - - -
- el y W
Hofaz | RIHPIYEI s ‘}5’3 <35
__E‘_ !grnlfhij- o = — - g dﬂﬁll,_;_
| 3 hralf'&lﬁ- Frw A Wity S ofh U_Pj _'.i-I‘ =
e = - = TC 'ﬁr
ate | aif ailos ATy RDY372]  swea o | % N 1
22! i'zﬂl.l-?ﬂlrjﬂ';“!' = - == ! r
=
o .5'—3.1|:-|.|r-5’01ﬁ' FaolvgD ka3 loors L—:ﬂi E ﬁflﬂﬂ-} jfﬂ <.
A !_k:rml'l.'.'-!pﬂ = = : i - 3 - 4
= I O I ™0 = N 1 7
3 | acliifan, | VAP YITE- Sowo ofh ! b lﬁ
; , ] o N |
A | - |
| :‘t:élr.effﬂn‘? - = ~}~1 T _‘
| oafyfen | R7/yRphzz2| SECOT | 3
= :"Erlllm',j:*""'!l‘ - s — 3 (i ) |
=y I I i
2 | asldase | KRT/yRPy2gy) ST°° ot ) 3 3
i ._;f-'.llc.-.'rr"}:-"fé' £ = o i N '
lai, | .1 4 E21I P U097 | (¥ I w e af}“"la



LerRe |21
kit

i

I

f OASE MIVES O MINEEALS A

T WA A5 T

Puce[ [ ] : el T TINTTT
= W FETEE R
| b - o r .
s I oiferisna | RN BDY2IL | twee o AR P T
62/ u 32, - — = g
ﬂia"ﬂzﬁ. 3 YR 332 Y AT LN T
pwjfcﬂ-fb?!* i - —s 5 ~
n.:.'a#&-.;f ATV ED ¥ | | oowa R J‘-tr’%r’!l 2 BTN
| 8e]enfany == - —_ 3 r
oo )22 Raiy RD 4712 Sowe offs R L
oozl 2y — — - . r
| eslesfazy | Ralkyriri. | swe ok =g Y
v ;g,fn::,fz.q, - —_ - \ r
Is 2 22 A4 AT VITL Fave o hl'hﬂﬁ SPRL
! Jzn'rnﬂf"lﬂn'-?-r = - =




LLED P
e o— m??f“pﬂgw mr% a2
ufearl, wage wwte vl ML s Tl f;_,ﬁ
T I
TR - WA, fraret s )
fawe - Lo L SR
e -

MLve 11 [eory 4R] TR %a:@

3 qr@mﬂ? I anwj

F B oy B oA Sy ﬂﬁ@iﬁf
s ey g ¥,

A
O 8 desi.an N ol A n
i Aol ‘W‘”:TT‘W1? o Ezm%[rr’

Wy ﬂwp dorn-aa, o mqﬁ’ feresty qﬁﬁ
s %_‘W‘% J-&?Hﬂ;}a mﬂ,

TR
. b g
= L ﬁ,ﬂ?ﬂ.ﬁr wpferae

=



o ﬁﬁfﬂ 3
weiTsTare mwmﬂrwmgﬁrﬂng}m
Tty go menthes framery —— | i
R, iz werfes et LR (117D
e — ‘_ga .............
we - WAL et mgy 1) s
i .-

el R emrd ﬂrim
gt Rl oy B
(D sea—2a W iﬂﬁ'ﬂg’if Qﬁr@f—[j_@ﬂi@’fm—ﬁﬁ(
S
() sem-sa & cordhy Quanwy d Bb s
H‘QF oE o=y S| E- %ltff%]

A

HEIATET
1.3 11, . gfeawh
=, P2y



£ @

M/L ND. 18/2018 M/S SHREENATH MINES
VILLAGE GHATIYALL TH. PHAGL DIS. JAIPUR
AT T 79T, ST | /: &
"'q._l

WWWW%%’QI

wgled,  UE A SEATaW AT F F T ey @ §
STH S % "e9 § 21 9 % arg afy 2 afwor
F Ted T T 14T & 0 G FT 2 2 |

B = N
“TSTT HTEH (ML No.18/2018)

ITH TIEATAT qgdie wHf e s



deera S st Bet-st=gR (IE.)

iﬁ: m: -;QH E]ﬂ.‘@]g
= e g SH e pm |
FAA DA Wﬁ_ﬂ«*_ﬁ ié, X
SR TR ST I e O .
e g i L w wd (S ) i
t. 8460407693, 7014502867 SRR

st s S~ | S N

% "y
"H L 48NN TR Aoy @™ E«ﬁ? "(C:??_;F@—g
%2l =n 3 W VY
a7y VTR O PN 0T A .\E'\‘lﬂ & T /0N v,_“
& EEAD Gn ST B GE T iy \od Mgt a&-la) A7 G
S AR S R YT e W R I
ﬁﬁ Sﬂ.ﬁ"‘-‘ﬁ.g: S Benan 245 qafaiﬁ S ) «,ﬁ;m_
(T T ST XD &) Bnarn WILES & {E’:_ng
BN VI TS £ “'J-‘*T?:_} Ul v v 3 L,,:)}\— ,‘gﬂl—w{gﬂ-—tf
A ) BEN TN G WMo & 2 gAmn 2T
Rt 0 i P . |
::nu..\'-.‘uc 1 ETF%_) )
B A 7T
g

EIRRLIEG R
ﬁ.'ﬂﬁﬁl’tﬂ‘lﬁw‘}

= g ey



ML NO. 182018 M/S SHREENATH MIMES
Village Ghatiyali, TH. Phagi, Dis. Jaipur

s o]

N

s !

>

RN~ 76 5031N 75 2960E:
SN IR o U, Rajasthan 303005, India:

| bada‘neem bababagichi .
Ly - ' #he “'f:}

CHELLE ]




ML MO. 18/2018 M5 SHREENATH MINES
Village Ghativali, TH. Phagi, Dis. Jaipur

| e
- y {
{

......
= & gl T

1AM



ML NO. 18/2018 MA/S SHREEMATH MINES
Village Ghatiyali, TH. Phagi, Dis. Jaipur

26.5838N ‘?544%:
horu, Rajasthan:303005, [ndja™ s
bada neembaba bagichi e
- #hello - ™
IndeXnumber: 92




ML NO. 18/2018 M/S SHREENATH MHINES
Village Ghatiyali, TH. Phagi, Dis. Jaipur

hio) 5ﬂ35N 785 4455‘5"*"
BN ori, Rajasthan EUSGUE Lg_dla

bada neem baba; baglchl
A _ #hellow
ey G Index number: 90 8




ML NO, 18/2018 /S SHREENATH MIMES
Village Ghatiyali, TH. Phagi, Dis. Jaipur

o
L
.

'?‘Ea ‘?834!‘4 f‘?‘ 4“81'_'

hada neem baba bagn:hl.
T #hello
lﬂdex number: HG




ML NO. 18/2018 M5 SHREENATH MINES
Village Ghatiyali, TH. Phagi, Dis. Jaipur

'za ﬁaaaw :73 44508
21 ‘3{1313@5 InEi'aa




Me o 1812008

QHEALENATH MINES

wlh:lﬁ Grhodiyed| TH. F&;{,
i TSodfur
: pck] | ] ] oeve| | ) [ JL L[ |
. Tope \ikcizLe Hﬂ.__,_,(:@iﬁtﬁ.&n )| - S .
L el-\2-aa Ryo fer2980 |  suoo | P I T
 02-19- 283 — e
03- \2- 2a RT\RONase | [ogee |l | VL TANE
_n‘h (e~ 0 sl -
05- 12- 28 |goifth o | goso [ o | gwmedlk B
of- 12- 23 Raay Ren 29T0(  (2ovwo | ml | aTEedl
oH- 1a- 29 s e
w12 21 |RyaRerasso | bewo | o | Fmaal
09-12- 93 |Rya| Reveqde | bowe/ IAEas
|G- [2 - 29 Ryo) RenAg3a | 4ovo/ - LW B A L
n-12- 22 - Wi -
[2- (2- 23 By o) Rennqdo Fgﬂmfdﬁ' i'ﬁ'&_xﬁ"rf;
G- 10~ O i
l4-12- 23 |R70| Rmaqge| Gooof all | aweaic
519-93  |R3aiQeraqme| ool ot | xwanT
6~ 12~ 29 — ——
I3-12- 49
- 19- 22 |Ryaipmaqge| boee [ s | EWeST
L R Paosi R 2950 foso | il B -EIF.TMI.L
Je-12- 29 s ——
21- 12- 29 [RyayRer@qdio | (2060 [ el ATREATE
gi g 8  |— , B
2g- 12-19  R32)per2yge| foso [ i 1—1;;1-:-;_';_-;12_ N
Oy~ ta-19 | s
4s. 12- 2z  |Rg2\Res2qde doso [allr | Xiniaa i _
24- [2- 23 |RyaiResaqae] f2060 [ Mt xvwmal k.
. 84- 12- 29 e e
28- 12- 93 | RyaRmequo ot fmﬂ- _ dmf—?:'_i
29 12- 25 |py % Rerqse] |2080] b | e
Sa-12- 273 s ——
T R PP 7Y i B



>
;i
\g

Mahatma Ghandi Goverment School
Chouru(484361) Phagi, Duduy

TE AR FFAT 717 8 ot &t of AT TR (ML
NO.18/2018) F 571 waT=T wreft T Frererr =
TAT 59T 7% 7 2t 2023-24 5 T T A £ Ay
AT R 2 T Foraem fray e 2

=T 9T W ATy S T o T T e
TIT T AT F737T ST 2 |

2. T o ey o R T FFATIAT Fr 4TS 7 T

3. PRI 7 F9TR A7 ST s A &
'I:l-l_. II | L



T 2T e FAPI T B o
| ?f‘?mfﬂr. g T )

A B 5z T ) (1] 12-] 2029
TE ST BT s € rerdr s AW BT
e e —~if% o T%I%Hf‘{mq ATE=3
ML M IE;’MIBW “L@"T*TO’IBFFI'"‘&_P‘PW 5%.) A1_T

ﬂmm‘% CqET %‘iﬁ'{;ﬁﬁwq ﬁﬁ;*@lﬁhmﬁﬁr
T e %2:3—'39‘1??, ST 5 TN R T j‘*ﬁ S5

W 55
4 @‘W}j%’{%ﬁﬁ‘[ﬁ? ET&T{%‘ @fﬁ{ﬁwtg LY
e 'Lﬁ | . L L
= COE T s R A Ll (20| a4 o
g i
@) VTHRY | SR Ty RCaTA AT Ty
%n g AL ©5 TR |
ﬁﬁ?‘ﬂ‘j’ﬁw flmunl’zs%r%mﬁﬁ%ﬁ?

¥ S, e aqsz]ﬁm[:g ﬂffﬂ:ﬂ-@cmf'ﬂﬁf( ‘% (%rﬁﬁ
) i ‘{T‘EE{”F{#’ L{H‘{xr{["/\\"‘:ﬁa} 'ﬁj‘? Q..“gﬂjﬁ"ﬁm

|

TFEI :1|

i Sfareee

dre (EriT WOR

r:tjh[}“‘fl_



—

T AT - forer favm

TIaTaste 3o wreafiye fenvera, aRvareh

e, Wi, Raem-srag (o, )

W

et ey wew s frawn P
afteaTeh, srage st Wt 7'” e F/}

Aty ;
HW -EﬁIfI'F‘[" ........ _ﬁ

Wi ;- AL, et sy (1) friar, 20,07 2021

faeg ;-

-~ WET -

A g s &3 Smd o A T
ot it

sstlell] ¥ |
[ G'Qpl.ﬂt-l-—j.i- 'ﬁ' 4 ;f" “1qe
EJ W‘__{ﬁ WJ mT\lmaq—;i Wu;:i" Iﬂﬂfﬁf}ﬁz‘."f?’i/

vy urrarj fen| - 'J_'L;)?T L—u'r-fq)f ﬂﬁ?ﬁ_\gi‘ ;(—
ST %Lw_);r "Hﬁﬂﬂ;ﬁtran'm:{'
o |



e | - formr fawm T 01430 - 218517
1% o Far e Rmeg ar
. o, ﬁm-wﬂ}
ew - o ——

Slhili ‘E@r SO IS
sy Iea Arafies e g B Y i —

(wrft), wrgw, 4 ot - 303005 sy T "'E'E‘l"ii'i"ﬁﬂ"{ﬂw 2z

Gmail : gssschauru@gmall.com

OFFICE ID ; 9659
e e —

HHE : Ty, R odes et o 05 2]
o -
THT:

solend Reyr ovey $6 477707 Suc gRT @iy

; L3O —T%") Tremwa CARRC S - of '%TE —~—r B

L™ . K =

¢ TR TR SSREAT T SR e
c o U

HTanT SO vy v PR & ~

v I 2620-21\ By Wﬁtﬁ%q%g@

=7 ST T ALEH G el R IR 2]
%ﬁ%ﬂn‘%aﬂt{j BRI |
> e oRER Y emmnr loo ¥w) .29
o= fommmg 3 =11y arer e ﬁ%%‘iﬁﬂ

Borer 3 B srf-ghrgdy o awies 0¥

™ par

= iz o > oo
, S SN @D Ty temren WA
' %ﬁ“i ‘aah) mﬁ EEE Al

o

AL
B = i



M/L NO. 14/2018 M /5 SHREE KRISNA MINERALS
VILLAGE GHATIVALI TH. PHAGL, DIS. JAIPUR

4T H,
CIEEIREUES el
4
N
[ERRHEISIEE RS R Te & e el

HEIed, dg A TIEW ST F F O gy @
STH Aqre o "esl # 21 7 F w4y iy gfi Afdeor
%mﬁmﬂqmﬁ%wﬁwqﬁr@%l

H=IdTs,
u.g’lm"-'l_"}, 3 nﬁj

aft FEOT IC ST ] (ML NO.14/2018)
UTH FIEATHT Tgdie F e s



e

DTIAICTT - ST gorRIa Dy

ﬁﬂmaaﬁﬂ%ttmaﬂ%rar-mg; (2Tr=1.)

T : Bt 3 5
J 1
b= Lot B ST ﬁ'v't‘?-fd f-!-*if??ﬁ#_ﬂ L = e
H"Tger £y E:
= - l:i EIJ..I e e fL|: _E{jll ) J:jm a: J|"=l _'.'-'H.
TR T W 9 i (g ) -~ j7oIE = T
Wi, 9460407893, 7014502867 S 2= (T

Rets.L3,/03] 2 00



M/L NO.14/2018

M/S SHREE KRISHNA MINERALS
Village Ghatlyali, TH. Phagi, Dis. laipur

" Raja*”tf"::"m dDEDJP_“ '
bakya Taldb hagu:hi

#hello
p Jnde,:. number 159 -

'LI..
e
p r"....




M/LND.14/2018 MA/S SHREE KRISHNA MINERALS
Village Ghatiyali, TH. Phagi, Dis. lalpur

L & A

gt A Y

= . N

. - 726.5937N 754408E
BACIINNEE 111, Rajasthan 303005, India
SEVat o bagichi chouru bakya talab

e (AL i @ , #hello

Index number; 25

Lo iy



M/L ND.14/2018 MA/S SHRFF KRISHNA MINERALS
Village Ghatiyali, TH. Phagi, Dis. lafpur

R Tl kg
WA A kT

g




M/LND.14/2018 M/S SHREE KRISHNA MINERALS
Village Ghatiyali, TH. Phagi, Dis. laipur

I T 1
4, -
i e '. IfL_
o Fo
l. . .1-.

‘L

26 TN T5A405E
" iarm Mat abagmhi chuuu hakya tlab. -
= ,#hel'h‘* _;




M/L NO.14/2018 M /S SHREE KRISHNA MINERALS
Village Ghatiyali, TH. Phagi, Dis, Jalpur




M/L ND.14/2018 M/S SHREE KRISHNA MINERALS
Village Ghatiyali, TH. Phagl, Dis. Jaipur

..‘_ x i

Aty
-

"- *23 591@4 “S'gwﬁ,ta?ﬁ.‘f'_;_

1564 {JTU‘Eﬂjdﬁihdﬂ BUﬂDﬁﬁrﬁﬁdig'&f{- '
i vt @ 'hﬁﬂ bdkya talab ha‘gmhj_m-..'l.

| ST N < #helon o

— rnﬂnﬁcnumbeﬁﬂﬂ THS

AL k= ) R

=

SOTEMIAL Bvr 1




ML Ne. |

Y |9¢15

Shreg Kaishmg Mieerals

m@jj \itlagg:- Crhatkiyali th- Phag; gad. 7a;pai LTI T

PATE  INEGTe nb. Caracyry (1, (m) s 3
B~ RIWMANUz2 2 Ssooo bd— ﬂuuﬂasu.f.;_ ¢
]
ca-1L-4n —_ B ¢
! M, A
'- oo |- 1% R‘I't"'l ﬂ*ﬂ"\-i‘ﬂ,ﬂ‘?_ =000 4y 4— Q’M'“F *’3‘-’*-«’-- ¢
J 8y~ 19~ Q8 — —_— — t
.— | [5E
e5-12- 33 | Ravya Ro Nzaa soo0 bt TR T :
&E- 2 - 193 ———— — — &
o1- 12- 23 = AT ST
o1 - 12 Ry Roygge | (0ece a B 0
68~ V2~ 23 — —_ —
= | \ o~ i
S st 23 IRTIyR9NRAL sooo Lt S e S "
e~ 12- 3Aq | —_ — s e
: i A 4
N-12-23 Ry ROYasaq soog At KA .
1a-11- 29 = = —
e | . % $
- ¥ : e o
13-12- 93 |Ry1y RO Yage. | smeodit BT s !
M- 1e- 19 | By RDYa29 roo0 [ el I e v
7= 13- 23 — e === Y
‘ .
4 -12- 119 - = =, 1<
IB-12- 24 — s = |
1 T ¢
19-12-23 | Ay\y ipMgaq. 15008 (i kv P LS T
So- 12~ 99 | = — ;——w}f o 2
- ) = =
21-11- 23 | Q7Y ﬂmqﬂaq_‘ S (— 1A £ LY
Jg2-12- 49 il — — r e
J3-12-23 P3|y poNose | seeodi— AT T s
44- 1a-23 = | = — - 2
5-12- 93 AT ROYq3g. | Svoe il R &
.I.E.IEI" 1'1_ ﬂj o — - | I|'HI ;;
£4-10 - 33 @y \\RONYgaq | Soooli e i Sl ="
as-12- 14 =t - — =
i s § ~=
23 12-93 Ry1y QOvggo s i TRe ke 24
g6~ 11- 0 = — =
ge 3 | 10 i 35
“ J1-12- 213 !p,jm RoYeaq SEST S l— =T O A L »




TILNG: 14 ]aets

Ehel Kenshmg [Mimely

e 1] \V11oge-hadkiyads-br Phagl s dnibei T T T
—1  DATE Uﬁmmwmf_ i
Si~e1—%4 Ry1q ROW3ae|  fesso [ whi N _L
Cei-0l-2Y | ooy Rgyase] seeo | o T S ;
| bg-o)- QY —_— — 3 e 1.‘
o4-01-2Y | Ry 1y RAYELL S0 | ol - unjrg‘ 'S _1."
_fes-01-Y | pgiy RDygae|  sweo | ml Rl s 1
o6 of - ay —_— s R
83~ 0l = Ly — — A g
eg- ol -4 |py\ypoYgae | JSTOO [ - m"ﬂ e 3
°9- 0/ - 2Y | AyINROYA%2| TGO | T 7R 4
16~ o~ ay — — L.
i-ol- 2y | Rrinpoyaag| sow [ W kRO ‘3“'““ 1%
la- &1 - 4y mf ,ﬂf} ﬁd\ﬂrﬁ eﬁg ._
13- al -2y — —_— : 5 ~ :
ty-oi-4Yy H]‘I,'q QEIHEE.'l 1(51Mi i"‘lf:l{L" e "3 ﬂﬁﬂ.?_ |
18- & v'l"-' R:ﬂ'._!' Rm qﬂﬂ‘l m; -""I'I'] 'y‘“l"“JFﬁ.i‘l Hﬁ"‘lL
16-0i-2y | Ry\y RDYgag| sO0® [ - i i
13- 8- 2y — P
18- o(- 24 |RytyRA@ygse | O [ . g
19- 8/ - 9y — P _ R
do- 0l-12Yy By v RDYsBS2. SEG0 fﬂr]l ﬁ':ll'"-rih -3""'?;
-0l -2y | RIWNREY3I o, 660 | wil- e
Jdy-a]-2Y —_— — \ r
23-0-24 |Ry\yRouase| Sowo | ol il 2
2y-al= LY S —— \
L %5-01 -2y |Bs\NRoYRey| sooe |l e T
2i- ol - &Y N— e
23-01-24 | RyjyROuggel sowe [ al- *”“""?3 ‘5‘3‘“‘
26-o/- 24 |RyiyROUAgn| oo | ot - TR T
9. o] -9y P S, | 0
3e- o] -3Y |R5INRpYsza |6, 510 | ”ﬂf_' qn:ﬂ L
a-of —2Y |R3|yROUsae| SO0 | et "?.M"Zf




=

fy 20l

SHREE KATHNA PTAELS ) 8

ML WO .
"Jr[lqgc.— Ghatyedt, T Phayy
o L S Do |
ATE | NECHILE AlD. l(‘m,ﬁmﬂﬁ“m' it |
6L -2y R}"!"qﬂﬂlqﬂﬂl - obew ."ﬁ‘ﬁq':' ’ W !-
s G2- 061 -1y T | e 2 . | “E b
| 83-02-2Y |RriyRoYaaz | soeo (st SN F
"i O4- 02- 24 | fy\yRpuazy | (sooe/ AL = :-::E s WEE-
Fig 6T- 01~ 24 e — - _ _;1 =
B 06~ 61~ 2Y RyNADYa32 | Sowo [ ot m.{n-}'l"“g‘.h , a_]}u;:'fq
| 63-01-3y |RyiyRDNBeL | loew|f SR RS
8- 02- Yy — i : "
-H o9- 02-4Y  |PyIy RpYygss | Sweo [ "i-*:}‘?'-s IR
ﬁ lo- 62~ 2Y . S = -
= - 02- 2y [RytyPdYg32 | sOUC| - y P A
C 19-81-3Y | RyIvAsygga | Jueoo|mit ALY |




T "I - ﬁT&lTﬁ"IW Iﬁhﬂ‘r#sﬂ 218517

15 maﬂu I Ay e Raag ars

i E. B, fire - IR (¥,
ﬁﬂ;l_ ——— -ﬁ-ﬁ-n - — . — e
WU . S .
il V= =
?Taﬁmﬁﬁm% J ;‘Jﬁ'»};‘.‘lﬁj ;ﬁﬁﬁiia
BTy, 5 : 303005 =
Gmail ; :Eﬂuru@gmihmm Eﬁii e ﬁ?—t dg ua Jﬂ 'ﬁ_§
I : T, T, T e Flnfm-l_@.:...-"ﬂ:. 2.3
forerg -
W

SuieNd Ry oney B ek st Svesr
L%ﬁm TIW - k%'?:-. E=> -iﬁ.kﬁq:.l,iul ey wﬂ%ﬂ%ﬁ:ﬁﬂfhﬁﬂw
4 N esw- & VST R Vompyar = _ B
aT @,‘U\Wfﬁ ﬁﬁn My € T oamy '@ﬂﬁ'?@m— o

TN W swad N et
Hﬁk‘qﬁ%ﬁwmmﬁ S| B TR
TENNAY Sy ok |

< Hcﬁ{ "”ﬂ\ Wh'g" E@ﬁ*—’ﬁi ’}'E‘“ =00 Doz —iuﬁ;"
W%TJET e s [0 S 20 937
Zxg S B BTy ooy 7o 2t
ST P} s |

‘

ot

A A
=i W, Y



. s - - mare - -

st wrere-forgm feram

TioTity e weaie ey, aitard

e, T, Frem-sremy (o, )
U ; i
s sl e
ot gea wreafies R T ...m_ﬂ%,_ﬁ ...................
ErftraTet, W Al
SR - ) ! ‘Wﬂrﬁf =

e - T, Jafearei, </ayy (1)

oo Q“W,r' Q‘M@Eﬂ\?’i[




ue - R -
weTTET o —t
oy aRe Ry W e ’{5:'% ol ﬁ?ﬁ‘q{ =
=T'|‘_3'-!?;T, TE, W, WOy L Telead I /2018
Email: vussnareda@gmail.com st TRFES AL THl ST
D oHE 28 7/20%%
famy
- fjﬂr‘fﬂjrf }H;l,:-ﬂ aud led ! :n:::‘ F:?; :I}‘.-??' ,5;@#;_0% .;::.'-'“

Ao £ meer foeeed] O <@ A 19208 ST

o . e ] -—P—- o
W H‘ﬁ";j ﬁ iT&) %_'_ﬁamﬁuf ‘}ﬁa’.ﬂﬁv‘?b Fat )i o 0t>]
o

R sy "
Hawe J%ﬁi%@ﬁl{aﬂf %T}T D T )3
5 A%) Taaie) %_H"@"'Féa

(1) T 2020040 TS Pars 7 Layg
-@JH;;L | ?%ﬁrﬂ?‘j eﬁ; J;Eg | :Ermf?rnrm:m—g_m T
&7 &7 Baky o Rq“:\‘;fﬁ,’

(L) Fa 2022-235 H /o] PERT <73 = B EAEh
. o
£ B70, oA ey 3 Bag T ET (It S) ¢ET
_‘:lné*}*é*-hma-fd!ﬂ?-f EXT ‘:—@‘l' )

f;'
d-—u\.—-..,_,.-"-"' 1
weraTane !
rdy aftes FIEN TR WEmT
e twrd) fen g7 A-303005




i T —_— —_——

Ty wranT-foran faurr

TsTaiy e el farey, uitars

8. AT, RSy (9. )
s o i

“E‘“m m__‘wq.wgw ...............................
Tty yeg et o -

]
G G =k e L 388
erfrarst TG SHiS Srelt
' Wa@mﬁg:a qamﬁ}‘: 3

e - e fa, e s ) frarm2a/8l2020,
Taoy .-
THT -

| () |
[ s @y oo ¥ S Serd- on Fereaer
O v ot & e {%1:? o] wmjmﬁa‘
: fﬁsf@“@m{éj-
(D T Led:—asa + R‘W?ﬁglﬂ'@ﬁﬂ:]j ua:qm?uc-'f

T T o W S . B
frli'} FJ?T-H‘T[ ﬂﬁ*ﬂ#ﬁ' @Tﬂ'ﬁ'ﬂ' 5T m%--[:#{ pes ot

- s ot - r
T TR

/

O,

=
XTArTR

e Ty



Annexure - VI

e WP (A ] b1 | N R
. - § e h R i
BTN ) Pt il
1 e |‘ 0 I".i | b .

"

[N | A .'Ir. Ly j}‘ \

¥ Feb 12,2024 3/25;39 PM
26.50368368N 75/36949426F
LA W Gl‘natiyali
L [Jaipur Division

|/ Rajasthan

1372018




Ly

L
hf.‘li'-i
#h \ l|'| ‘:.

H‘l‘
.

I'i."‘r-

Ee]:: 12 22324
26 59- 34’931\1

ki

-

1?7 5

* Rajasthah
34/2019

| ——

1V

—
-

"th..:”

2
ALD D

: -J

— I,l'
A
M

A
'r—f
A
—
LL"

Ln n_m_ur

Sthal



g Feb 1:2 20'24 305 47 PM
26 5036873 2N 75. 3695382

“Ghatis I

. :. .":“ ey
e .;',("‘i | J'é]purﬁnﬁfsmﬂ'

Sl , ajasthan
BaTil | *’@ 13/2018




«. € "Beb 12,2024 4:49:56 PM
26; 503121 N 75.37564427E

\ - - Kudli
- i “Jaipur Division
. .+ Rajasthan

11/2019




26,5

J e, .‘i.‘.'?-'r}. : =
S T TET OIS M S

Ha
"-.\‘ 1 -

Feb.12, 2024 5:10:04 PM
0392243N 75.37153262E
Ghatiyali

Jaipur Division

. Rajasthan

siltation pond




: A AT &
SRR T Feb 1242024%6:10-00 PM
S5 ¥ TS DBB0392542N75.37153493E

o R
E
ol
i

F‘:'; o JELION 1."*" JEHDUF Division
oW e T T ey - - Rajasthan
o - & g ol Fs : 4

G gk St T S . adsiitation-pond







X| - 8Jnxauuy









Feb 12, 2024 4:48:45 PM
26.50322302N 75.37497726E
Kudli

Jaipur Division

Rajasthan

11/2019




A IS el ey
)4 g8 U —
. 05 >80

—
> g = & S m
= ML 50O e
Q glgo : -
= = '
c
< =

# =

e

"Feb 12, 2024 3;
-26.50317211N 75.36865561E




6L0C/EL
ueyiseley

uoisialqg ndier
IleAneys

35599789€°SL N9LBEDE0S 9T
Nd 80:¥€'€ ¥20C ‘TLGed




8 _.@N\_w_.

B ol

__.cea_aa h ojj:

__m?m:w |

_.

3S1900CLE mh NZLLEIEQDS IC

Wd €C-Cl: ﬁjmom FARCEE




6L0¢/V7E
ueuiseley

uoIsialg Jndiepr

P
4¢v09¢04LE SL NSB6L LGOS @N
Id €5:1G:€ ¥202 21 g9o4




6L0C/EL

ueyiseley _ _
HOISIAG Indiep.= | A
lefieys =~ = T W e |
35SP0¥789€°SL NZLY9LEDNS 9T

Wd LS:EEE ¥20¢C CL 9=4



6L0C/PE
ueyiseley

UuoIsIAIQ Jndiep
l|leAiieys

dCLL6VLLE SL NSLELBEDS 9¢C
Wd S¥:0L:¥.¥20C Z1 94




6L0C/LL
ueyiseley

uoisialg Indiep

1PN
PSEGESLE GLNSLL9220S9¢ T
Wd ¢0:¢5-7 #20¢ ¢l 9o




87 Feb 12,2024 4:47:07 PM
26 50317888N 75.37415601E
Kudli

“Jaipur Division

Rajasthan
11/2019




ueyiseley
uoisiAlqg Indier
1Py

PEOY pawieuun

d8E€ESS0LE SZ NLLS00667 9¢
Wd ¢0-¢¥-S #¢0¢ ¢l 9o




ueyiseley
uolIsIAIqg Indier
l|eAieys

dELLYPOLE'SL N699686T 9¢
Wd €€:L¥:S 202 L o4




Feb 12 2024 5:15:55 PM
26.50725887N 75.36405921E
Unnamed Road

Ghatiyali
Jaipur Division
Rajasthan
natural pond




ueyiseley
uolIsIAIq Indier

l|eAneys

346185S0LE°SL NLL6686Y 9C
Wd 85: LS 7¢O ¢ L 9o

=y [T



ueyiseley
UoISIAIQ Jndier
l|leAireys

d6VV0LE'SL NV L6686 9C
Ad 8€:Lv:S ¥20¢C Z1 g°4




Annexure - Xl|

SR T ooy Py dee
RAJASTHAN STATE POLLUTION CONTROL-BOARD
04, SR Heelad &5 SEEn T WUgT - 302004
&7 5101871, 5101872, $lidivam: 5139600, 51359699, #s: 5159694 & 97

OFFICE ORDER
Requirement of prior inspections for deciding the applications of Consent to '
Operate/Authorization has already been dispensed with, vide office order No. F-12(PSC-1)/ B
RSPCB/PSC/17-52, dated 03.05.2016. [

To adjudge the efficacy of the Pollution Control Measures and compliance of consent
conditions inspections will be carried out as per procedure and time frame given below:-

1) The indusiries have been categorized on the basis of pollution potential and
associated environmental risk into seventeen types of highly polluted industry
and Red, Orange & Green category. '

(i)  The frequency of inspection of industry/ project/ process will be based on their
pollution risk, and will be done as per random peneration through MIS.

(iif) The criteria of random generation based on pollution risk will be as under-

i Type of Industry/ Project Frequency of
|_No. Insnection |
I 17 Category, Red Category (Large & Medium), CETP, | Once in six months
CTDF- for Hazardous Waste, Common Bio- Medical
Waste, Treatment and Disposal Facility, Municipal Sclid
Waste, Treatment and Disposal Facility, Hazardous/ Bie-

Medical Waste Incinerator

2 |Red Category (Small), Orange Category (Large & | Once ina year
Medium), Hospitals of 100 beds or more —
3. |Units recycling hazardous waste and covered under | Once ina year
schedule 'V of Hazardous and Other Wastes (Management
and Trans-boundary Movement) Rules, 2014

4. | Orange Category (Small) and Hospital less than 100 beds | Once in two years
Mines more than 50 heclares | Once ina year

6. | Mines between 3 to 50 hectares Omee in two years

L

(iv) Exception to the inspection schedule provided above can be done after prior
approval of the Chairperson. _ _

(v) The inspecting official will be allocated inspections by randomized generation
through the MIS.

(vi) All inspection reports shall necessarily be submitted enline.

(vii) Consecutive inspections of an industry/ project/ process shall not be allocated w

the same set of officials. ‘ |
(viii) All inspection reports shall be uploaded within 48 hours of inspection _ami 3 copy
of the same shall be sent to the project proponent (in electronic format).
However, mema of deficiencies if any shall be given on spot. _
(ix) Inspections shall be carried out under the provisions of Water Act, 15:'?4, Air At
1981 and Environment (Protection) Act 1986 & rules as directsd in one visit

rather than in subsequent visits.
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Pollution Control Board/ any other State Pollution Control Board for the purpose, will te
recognized Henceforth, inspections by Board official: will not ke required in che said
category

However, the State Board reserves the right to inspect any industry for ensuring
complhiance under Environment/ Wager/ Air Act.

This bears approval of the competent authority.
(K. C. A. Arun Prasad)
Member Secretary
F.12 (PSC-1)/ RSPCB/ PSQ/ 4 73 40 1) b Dated:6) /06/2016

Copy 1o following for information and necessary action:

l. P.5 to Additional Chisf Secretary (Environment & Forest), Department of
Environment, Government of Rajasthan, Jaipur

2. P.5.to Chairperson , RSPCB, Jaipur

3. Secretary, Department of Environment, Government of Rajasthan, Jaipur

#. Sr.P.A. to Member Secretary, RSPCB, Jaipur.

3. Chief Environmental Engineer / Chief Scientific Officer, RSPCE, Jaipur,

6. Group Incharge, EC/ Hazardous/ MSW/ BMW/ HOP/ Textile/ CEM/ Planning/ [T,
DF & Cess/ MUIDY Mines/ CD & SCMG/ Law/ CCCY PSC & Frojects, RSPCB,
Jaipur,

7. Regional Officer, RSPCB, Jaipur (South)/ Jaipur (NEth) Alway/ Balotra/ Bharagpury
Bhilwara/ Bikaner/ Jodhpur/ Pali/ Kota/ Chittorgarh) Kishangarh/ Sikar/ Udaipur/
Bhiwadi.

ACP, RPCB, Jaipur, with the direction to upload the order on Board"s website.
9 Master File (PSC-6), PSC, RPCR, Jaipur.

g

Member Secretary



Rajasthan State Pollution Control Board

Headquarter, 4, [nstitutional Area, Jhalana Doongri, Jaipur-302004
Phone : 0141- 2716804, 2716800 e-mail - member-secretary @rpeh nic.in
Helpline No. : 0141-2716877
FI2{3-Adm)RSPCH/ 1672-163] Date: 24.08,2023

Orer

As per prevailing enforcement norms, industries with smaller mvestments and lesser
pollution loads are at par with indusiries having preater investments and higher pollution load.
The maiter has been re-examined and enforcement norms have been revised taking in
consideration, the scale of project, pollution load of the sector, possibility of using technology
and available manpower.

In supersession to State Board Office Order No, FIZ{PSC-21¥RSPCB/2005-2050 dated
28.09.2021, the following schedule of inspection for environmental surveillance and monitoring
shall accordingly be followed in respect of the industries! processes/ facilities! mines ete-

I.  Textile Sector:
a) For Own ETP Units (ZLD Units):
* Units having effluent generation upta 100 KLD: Annually
» Units having effluent peneration more than 100 KLD 10 500 KLD: Hali-

yearly
* Units having effluem generation more than 500 KLD: Quarterly

b) For CETP connected units:
* Units having efMluent generation upto 100 KLD: Annually
v Units having effluent generation more than 100 KD Half-yearly

1. Health Carc Facilities {(HCFs):
= Upto 10 bedded HCFs: Need based
* 11-50 bedded HCFs: Once in two years
= 51-200 beds HCFs: Annually
= More than 201 bedded HCFy: Hﬂ]f-_',"q:ﬂ.rh.'

3. Cement Plants:
= [ntegrated cement plants - Quarterly

* Clinker grinding units (Larpe and Medium) - Quarterly
* Mini Cement plants - Annually
= Clinker grinding units {Small)}- Annually

Signature Vs
W

Digitally signed by
Designafion Aidem
Date: 2023 .0a-

Rajkaj Ref Mo. : 4502880




Rajasthan State Pollution Control Board

Headguarter, 4, Institulional Area, Thalana Doongri, Jaipur-302004

Phone : 0141- 2716804, 2716800  e-mail : member-secretary fepch nic, in

Helpine Ko, [ 0141-2716377

4. Power Plants:
¢ Power plants (Upte 100 Mega Wais) - Half-yearly
* Power plants (More than 100 Mega Watts) - Chuarierly
+ Biomass based power plants — Annually
£ Mines:
* Mines having lease area uplo 5 hectares: Need Based
« Mines having lease area more than 5 hectares and upto 00 heetares: Onee
in bwWo Yeurs
» Mines having lease area more than 100 hectares: Annually

6.  CBWTF/ICHWSRDF/CMEWTDF/CETPETP; Monthly
7.  The frequency of inspection and menitoring for environmental surveillance of industries/
sectors excepl for those specified above shall be as under:

5. No. Indusiry Category [ Faeility Revised frequeney
[ 1. | Highly Polluting 17 Category Industry Quarterly
= Red Category (Other than ET_ﬁfcgn;:i] (Large scale) Half-Yearly
Red Category (Other than |7 Category) (Micra, Small and Annually
MMedium Enterprizes)
4, Orange Catepory Industry (Large scale) Annualiv
5. Orange Category (Micro, Small and Medium Enlt-l-'.p'l'isﬂ'.&-] Once in tws years |
i Gireen Category Indusiry Need based

8.  Inspection and sampling/ menitoring shall be carried out by a joint team of Technical and
Boientific Officers of the State Board and only in exceptionnl circumstances, such
irﬁp&ﬂiﬂ]‘l& may be carried out by either Technical or Scientific OfTicers after laking due

prior approval of the Head Office,

This bears approval of the competent authority.

(¥ijai N}
Member Secretary

RajHaj Ref No. : 4502580




Rajasthan State Pollution Control Board

Headquarter, 4, Institutional Area, Jhalana Doongri, Juipur-302004

Phone : 0141- 2716804, 2716800 c-mail : pemnber-segretaryiprpeb.nicin
HelpSne No,  0141-2T16877

FI2(5-Adm}yRSPCB! 1672-168]

Copy to fullowing for information and necessary action:
I. 5. to Chairperson, RSPCR, Jaipur

ar. PA 1o Member secredary, RSPCH, Jaipur,

Chief Environmenial Engineer, RSPCR, Faipur

C80 / CAO (HOO, RSPCR, Juipur

Group In-Charge, CD & PDF / E-Wasle! Hazardous Wasie/ OGM / HBC! CPP / Plastic!

ITS 7 Pre acreening / Tevtile / Liguid Waste/ Planning / Legal / VTR / Mines & SCMG-

DS/ MUID ! Project & 1EC 7 RTY BMW/! MSW RSPCR, Jaipur.

6. Regional Officer, Regional Office, RSPCB, Alwar/ Balotra’ Banswora/ Bharai pur/
BhilwaraMhiwadi/ Bikoner Bundi/ Chittorgarh! Hamumangarh/Jaipur (Narth)' Jaipur
(South)’ Jaisalmer! Jhalawar / Jhunjhunu’ Jodhpur' Kishangerh' Kota/ Nagaur/ Palil
Rajsamand’ SawaiMadhopur! Sikar/ SirohiUdaipur.

7. Group In-charge (1T8), RSPCB, Jaipur - fo upload on the State Board"s website.
8 Master File

Dae; 24,08,2023

Wode b

Member Secretary

Signature y¢

Digitally signed by Mgk
Designation Membef Secrotary
Date: 2023 DE23/13

Reason: Appros

RajHaj Ref No. : 4592580




Rajasthan State Pollution Control Board éaf.. LiFF
Headguarter, 4, Institutional Area, JhalanaDoongri, Jaipur-302004 [\-\ [iiagols fov

Phane :014 1-27168049,27 16800 e-mail ; member-secretarv@rpeb.nic.in ~ Envirarment
HelpLineMo. : 0141-2716877

Annexure-XlIlI

F11 (42 ) RPCB/Lab Air /Vo.- /9818 Date: 15|2] 202y

The Regional Officer,
Regional Office,
RSPCB,

Jaipur { South)

Sub.:- Analysis report of Air Sample No. 8617-8621
Sir,

Kindly find enclosed herewith the analysis reports of sample No. 8617-8621
collected by Board Officials for information and necessary action please.

Yours Sincerely,

sl

(Sheeba)
GIC{OCEMS& Air Lab.)

.

Encl.:- As above (05 Analysis Reports)



FORM - X
RAJASTHAN STATE POLLUTION CONTROL BOARD
REFORT OF THE STATE BOARD ANALYST
(See Rule - 10)

Report No. : 8617

Report On @ 15/02/2024

| hereby certify that [ Sheeba, State Board Analyst duly appointed under sub Section(2) of Section 29 of
the Air (Prevention & Control of Pollution) Act, 1981 reccived on the 13022024 from Chetan Kumar
Arya, JSO), Central Laboratory [RSPCB Central Laboratory & Shri Santosh Kumar Basethia, 8503,
Central Laboratory ,RSPCB Central Laboratory a sample of Ambient Air Quality of Village
Ghativali , Tehsil-Phagi.District-Jaipor , Phagi Collecied from Ambient Air Quality monitoring
upwind direction near mining lease Collected on 12/02/2024, The Sample was in a condition fit for
analysis as reported below :-

| turther certify that | have analyzed the aforementioned sample on 15/02/2024 and declare the result of the
analysis to be as below :-

5. No. | Parameters Result
1 Particulate Matter (PM10) pg/m3 67
2 Sulphur Dioxide as 502 ug/ma 03
w 3 Oxides of Nitrogen as NOx pg/mz (6

The condition of the seals, fastening and container on receipt was as follows : Intact
Signed This On 15/02/2024
Sheeba
BOARD ANALYST
Rajasthan Statz Pollution Control Board
Head Office (Central Laboratory )

4, Institutional Area, Jhalana Doongan,
Jaipur-302 D04

Phonc: 014 1-5159648 51 59607
Fax: 0141-5]59665



FORM - X
RAJASTHAN STATE POLLUTION CONTROL BOARD
REPORT OF THE STATE BOARD ANALYST
(See Rule - 10)

Report No. - 8618

Report On : 15/02/2024

I hereby certify that [ Sheeba, State Board Analyst duly appointed under sub Section{2) of Scction 29 of
the Air (Prevention & Coatrol of Pollution) Act, 1981 received on the 13/02/2024 from Chetan Kumar
Arya, JSO, Central Laboratory ,RSPCB Central Laboratory & Shri Santosh Kumar Basethia, 550,
Central Laboratory ,RSPCB Central Laboratory a sample of Ambient Air Quality of M/S M/s Kesari
Granite , Plant - , , City- Near Village Ghatiyali Tchsil- Phagi , District=- JAIPUR M.1L No- Reference
No., 20191000010983 Collected from Ambient Air Quality monitoring near mining lease Collected on
12/02/2024. The Sample was in a condition fit for analysis as reporied below -

| further certify that | have analyzed the aforementioned sample on 15/02/2024 and declare the result of the
enalysis to be as below :-

S.No. [Parameters Result
| Particulate Matter (PM10) pg/ms 71
2 Sulphur Dioxide as SO2 upg/ms3 05
3 Oxides of Nitrogen as NOx pg/ma 0%

The condition of the seals, fastening and container on receipt was as follows : Intact
Signed This On 15/02/2024
Sheebha
BOARD ANALYST
Rajasthan State Pollution Control Board
Head OfTice (Central Laboratory )

4, Instirunional Area, Jhalana Doongan,
Jaipur-302 004

Phone: D141-5159648 5159607
Fax: 0141-5159665



FORM - X
b RAJASTHAN STATE POLLUTION CONTROL BOARD
REPORT OF THE STATE BOARD ANALYST
{Sec Rule - 10)
Report No. : 8619
Report On : 15/02/2024
I hereby certify that | Sheeba, State Board Analyst duly appointed under sub Section(2) of Section 29 of
the Air (Prevention & Control of Pollution) Act, 1981 received on the 13/802/2024 from Chetan Kumar
Arya, JS0, Central Laboratory RSPCB Central Laboratory & Shri Santosh Kumar Basethia, 850,
Central Laboratory [RSPCB Central Laboratory  a sample of Ambient Air Quality of M/S M/s. Shree
Krishna Granite , Plant - , , City- Ghatiyali Tehsil- Phagi , District- JAIPUR M.L No- Granite Mine
{(Ref. No. 2018100001688 ) Collected from Ambient Air Quality monitoring near mining lease
Collected on 12/02/2024. The Sample was in a condition fit for analysis as reported below -

I further certify that | have analyzed the aforementioned sample on 15/02/2024 and declare the result of the
analysis 1o be as below ;-

5. No. |Parameters Result
1 Particulate Matter (PM10) pg/ma 74
2 Sulphur Dioxide as SO2 ug/ma 06
W 3 Oxides of Nitrogen as NOx ug/ma 12

The condition of the seals, fastening and container on receipt was as follows : Intact
Signed This On 15/02/2024

Shecha
BOARD ANALYST
Kajasthan State Pollution Control Board
Head Office :En;.ma] Laboratory )

4, Institutional Area, Jhalana Doongar,
Jaipur-302 D04

Phone: 0141-5139648,51 59607
Fax: 0141-5159665



FORM - X
=" RAJASTHAN STATE POLLUTION CONTROL BOARD
REPORT OF THE STATE BOARD ANALYST
{Sec Rule - 10)
Report No. : 8620
Report On : 15/02/2024
I hereby certify that | Sheeba, State Board Analyst duly appointed under sub Section(2) of Section 29 of
the Air (Prevention & Control of Pollution) Act, 1981 received on the 1302/2024 from Chetan Kumar
Arya, J50, Central Laboratory RSPCB Central Laboratory & Shri Santosh Kumar Basethia, S50,
Central Laboratory ,RSPCB Central Laboratory s sample of Ambient Air Quality of M/S M/s Oasis
Mines And Minerals , Plant - , , City- Ghatiyali Tehsil- Phagi , District- JAIPUR M.L No- Ref. No.
2019100009841 Collected from Fugitive Air (Suspended Particulate Matter) monitoring near mining
lease no 1172019 Collected on 12/02/2024. The Sample was in a condition it for analysis as reported below

I further certify that | have analyzed the aforementioned sample on  15/02/2024 and declare the result of the

analbysis to be as below :-

3. No. |Parameters Result
1 Suspended Particulate Malter pg/msa 329

The condition of the seals, fastening and comtainer on receipt was as follows ; Intact
“~Bigned This On 15/02/2024

Sheeha
BOARD ANALYST
Rajasthan State Pollution Contrel Board
Head Office (Central Laboratory )
4, Institutional Area, JThalana Doongari,
Jaipur-302 004
Phone; 0141-5159648,51 59607
Fax: 0141-5159665



FORM - X
RAJASTHAN STATE POLLUTION CONTROL BOARD
REPORT OF THE STATE BOARD ANALYST
{See Rule - 10)
Report No. : 8621
Report On @ 15/02/2024
I hereby certify that | Sheeba, State Board Analyst duly appointed under sub Section(2) of Section 29 of
the Air (Prevention & Control of Pollution) Act, 1981 received on the 130272024 from Chetan Kumar
Arya, JSO, Ceniral Laboratory ,RSPCB Central Laboratory & Shri Santosh Kumar Bascthia, S50,
Central Laboratory ,RSPCB Central Laboratory a sample of Ambient Air Quality of M/S Shri
Noratmal Gurjar , Plant - , , City- NEAR VILLAGE GHATIYALI Tehsil- Phagi . District- JAIPUR
M.L No- Reference No. 2018100001677 Collected from Fugitive (Suspended Particulate Matter) Air
monitoring near mining lease no 13/2018 Collected on 12/02/2024. The Sample was in a condition fit for
analysis as repored below -

| Further certify that | have analyzed the aforementioned sample on  15/02/2024 and declare the result of the
analysis to be as below :-

5. Ne.  |Parameters Result
1 Suspended Particulate Matter pg/m 38K

The condition of the seals, fastening and container on receipt was as follows ; Intact
~ Signed This On 15/02/2024

Sheeba
BOARD ANALYST
Rajasthan State Pollution Control Board
Head Office (Central Laboratory |

4, Institutional Area, Jhalana Doongan,
Jaipur-202 004

Phone: 0141-5159648 5156607
Fax: 0141-5159%665



Annexure-XIII|

- Regional Office {South)
— Feea Rajasthan State Pollution Control Board

! .
W 8/263, Malviya Nagar, Jaipur "V‘ LiFE
website: envi ' I M i R

Email- ro jaipurzouthemail com Phone 01414068311

Regd./E-mail

No. RPCB/ROIP/S/Mines/528/ )9 £9 Date \Q\2 \ta,

M/s Shri Noratmal Gurjar,
Vill-Ghatiyali, Tehsil-FPhagi,
District: Dudn.

Sub: - Show cause notice for intended revecation of consent to operate under the provisions of
the Water Act, 1974 and Air Act, 1981 and intended direction for the closure of the
industry, under section 33 (A) of the Water (Prevention & Control of Pollution) Act,
1574 and 31 (A) of the Air (Prevention & Control of Pollution) Act, 1951.

Ref: - (1) Consent to operate of the unit granted vide letter dated [ 7.07 2020,
(2) Original Application no. 191/2023 filed before the hon'ble National Green Tribunal,
Central Zonal Bench, Bhopal
{(3) Joint inspection of the unit carried out on 12.02.2024.

Sir,

This is without prejudice to the nght of the Rajasthan State Pollution Control Board
{hereinafter called as ‘the Board') to imitiate proceeding under the provisions of the Air
(Prevention & Control of Pollution) Act, 1981 (hereinafter called as ‘the Awr Act’) & the Water
(Prevention & Cenirol of Pollution) Act 1974 (hereinafier called as ‘the Water Act”) for violation
of various provisions 45 under: -

1. Whereas the Water Act has come into force in the whole of the State of Rajasthan with
effect from 23.03.1974.

2. Whereas the Air Act has come into force in the whole of the State of Rajasthan with
effect from 16.05. 1981

3. And whereas the Water Act has been enacted to provide for the prevention and control of
water pollution and for maintuning and restoning the wholesomeness of the water
enyvIronment.

4. And whersas the Air Act has been enacted to provide for the prevention and control of air
pollution and for maintaining and restoring the wholesomenass of the air environment.

5 And whereas keeping this in view the Board has been conferred power to take such steps
as are deemed necessary for the prevention and control and abatement of water & ar
pollution,

6 And whereas, a minmg lease i1s being operated in the name & style of Ms Shri
Noratmal Gurjar, (hereinafter referred to as “the Industry/Unit™) at MLL. No. 13/2018
(Ref. No.-2018100001677), Village-Ghatiyali, Tehsil-Phagi, District-Dudu.

7. And whereas, State Board had issued Consent to Operate to the Industry/Unit vide this
office order No, 2020-2021/Jaipur(8)/3412 dated 17072020 which iz valid upto
30.06.2025,

8. And whersas, an onginal application no. 191/2023 was filed before the hon'ble National
Green Tnibunal, Central Zonal Bench, Bhopal agamst the unit,



- Regional Office (South)
—Eashan Rajasthan State Pollution Control Boeard

'| -
W 8/263, Malviya Nagar, Jaipur %" LiFE
website: covironmen rejasthan gov.in. M e L

9. And whereas, the unit was inspected by official of this office on 12.02.2024 and
following non-compliances were observed: -
a) Unit has not submitted half yearly compliance report of consent to operate to

this office.
b} Unit has installed and operated two D.G. sets of 65 KVA and 125 KVA without

prior permission from the State Board.
¢) Lnit has not provided adequate stack height at installed D.G. sets,
10. And whereas, above stated wviolation of the provision of the Air Act & Water Act has
baen viewed senously by the Board
11. Therefore, in the interest of prevention of perpetual offence being committed by vou and
in the interest of control of pollution, Board intends to issue following directions;
* The closure, prohibition or regulation of any industry, operation or process.
* Stoppage or regulation of the supply of electricity or water or any other service.

Therefore, you are directed to show cause as to why the aforesaid consent to operate
referred above not be revoked for the reasons stated herem above and directions be not
confirmed as well as emvironmental compensation shall not be imposed. In case, you wish to
submit any objection/clarifications to above, vou can do so by sending vour reply by post or by
appearing in personal or through duly authorized and instructed person along with documentary
evidences within 15 days, else the directions mentioned above may be confirmed without any
further notice correspondence to you in this regard and environmental compensation shall be
imposed.

Yours sincerely

-

{Arvind Kumar)
Regional Office
S
Copy to the followmg for information: —
1. Master File
— !
Regional Officer

e



=D Regional Office (South)
O T Rajasthan State Pollution Control Board “ 2,

8/263, Malviya Nagar, Jaipur I.II:E
% website: environment rajasthan gov. in, F}ﬂ Enaroriert

Email- o jaipursouth/@omail. com Phone 01414068311

JE-mail
No. RPCB/ROJP/S/Phagif09/ Sap, Date: ‘-.E.\zl‘w,»qk

M/s Shree Krishna Minerals (0ld Name-Shree Krishna Granite),
197, 199, Indira Nagar, Madanganj,

Kishangarh, Tehsil-Kishangarh,

District: Ajmer. 305801

Sub: - Show cause notice for intended revocation of consant to operate undes the provisions of
the Water Act, 1974 and Air Act, 1981 and intended direction for the closure of the
industry, under section 33 (A) of the Water (Prevention & Control of Pollution) Act,
1974 and 31 (A) of the Air {Prevention & Control of Pollution) Act, 1981

- (1} Consent to operate of the unit granted vide letter dated 18.03.2020.
(2) Onginal Application no.191/2023 filed before the hon’ble Mational Green Tribunal,
Central Zonal Bench, Bhopal.
(3) Joint inspection of the unit carried out on 12.02 2024
Sir,

This 15 without prejudice to the nght of the Rajasthan State Pollution Control Beard
(hereinafter called as ‘the Board’) to initiate proceeding under the provisions of the Air
{Prevention & Control of Pollution) Act, 1981 (hereinafter called as “the Air Act’) & the Water
{Prevention & Comntrol of Pellution) Act 1974 (hereinafter called as ‘the Water Act’) for violation
of various provisions as under: -

1. Whereas the Water Act has come into force in the whole of the State of Rajasthan with
effect from 23.03.1974.

2. Whereas the Awr Act has come into force in the whole of the State of Rajasthan with
effect from 16.05.1981,

3, And whereas the Water Act has bean enacted to provide for the prevenion and control of
water pollution and for maintaining and restoring the wholesomeness of the water
environment.

4. And whereas the Air Act has been enacted to provide for the prevention and contral of air
pollution and for maintaming and restoring the wholesomeness of the air environment.

5. And whereas keeping this in view the Board has been conferred power to take such steps
as nre deemed necessary for the prevention and contel and gbatement of water & air
pallution,

6. And whereas, a mining lease 15 being operatad in the name & style of M/s Shree
Krishna Minerals (Old Name-Shree Krishna Granite), (hereinafter referred to as ‘the
Industry/Umit™) at MLL. No. 142018 (Ref. No-20181000015388), Village-Ghatiyali,
Tehsil-Phagi, District-Dudu.

7. And whereas, State Board had 1ssued Consent to Operste to the Industry/Unit vide fhas
office order No 2019-2020¢Jaipur(3)¥3392 dated 18.03.2020 which 15 vahd upto
30.11.2024.
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8. And whereas, an original application no.191/2023 was filed before the hon'ble National
Green Tnbunal, Central Zonal Bench, Bhopal against the umt.
9, And whereas, the unit was inspected by official of this office on 12022024 and
following non-comphances were observed: -
a) Unit has not submitted half yearly compliance report of consent to operate to
this office.
b} Unit has not submitted request for name change in consent 1o operate to this

office till date.
€] Unit has insialled and operated two D.G. sets of 125 KVA without prior

permission from the State Board.
d} Unit has not provided adequate stack height at installed D.G. sets.
10 And whereas, above stated violahon of the provision of the Air Act & Water Act has
been viewed serously by the Board.
11. Therefore, in the interast of prevention of perpetual offence being committed by you and
in the interest of control of pollution, Board intends to issue following directions:

* The closure, prohibition or regulation of any industry, operation or process.
» Stoppage or regulation of the supply of electricity o water or any other service.

Therefore, vou are directed to show cause as to why the aforesaid consent to operate
referred above not be revoked for the reasons stated herein above and directions be not
confirmed as well as environmental compensation shall not be imposed. In case, you wish to
submit any objection/clarifications to above, you can do so by sending your reply by post or by
appeanng in persenal or through duly authorized and instructed person along with decumentary
evidences within 13 days, else the directions mentioned above may be confirmed without any
further notice’ correspondence to vou in this regard and environmental compensation shall be
imposed.

Yours sincerely

[
(Arvind W

Regional Office

e

Copy 1o the following for information: -
1. Mdaster File

Rﬁgmnulhﬂﬁ'lmr
Y.
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M/s Shree Ram Mining Pvt. Ltd. ((Md Name-Oasis Mines & Minerals),
19, Shiv Nagar, Pratap Nagar,
Tonk Road, District: Jaipur.

Sub: - Show cause notice for intended revocation of consant to operate undes the provisions of
the Water Act, 1974 and Air Act, 198] and intended direction for the closure of the
ndustry, under section 33 (A) of the Water (Prevention & Control of Pollution) Act,
1974 and 31 (A) of the Air (Prevention & Control of Pollution) Act, 1981

Ref; - (1) Consent to operate of the unit granted vide letter dated 17 09 2020,
{2) Onginal Application no.191/2023 filed before the hon’ble National Green Tribunal,
Central Zonal Bench, Bhopal,
(2) Joint inspection of the unit carried out on 12,02 2024
Sir,

This 18 without prejudice to the right of the Rajasthan State Pollution Control Board
(hereinafier called as ‘the Board') to initiate proceeding under the provisions of the A
(Prevention & Control of Pollution) Act, 1981 (hereinafter called as “the Air Act™) & the Water
(Prevention & Control of Pollution) Act 1974 (hereinafter called as ‘the Water Act’) far violation
of varnious provisions as under: -

1. Whereas the Water Act has come into force in the whole of the State of Rajasthan with

effect from 23.03. 1974,

2, Whereas the Air Act has come into force in the whole of the State of Rajasthan with
effect from 1605, 1981,

j. And whereas the Water Act has been enacted to provide for the prevention and control of
water pollution and for maintaining and restoring the wholesomeness of the water
environment.

4. And whereas the Air Act has been enacted to provide for the prevention and control of air
pollution &nd for maintaining and restoring the wholesomeness of the air environment.

3. And whereas keeping this in view the Board has been conferred power to take such steps
as are deemed necessary for the prevention and contrel and abatement of water & air
pollution.

6. And whereas, a mining lease is being operated in the name & style of M/s Shree Ram
Mining Pvi. Ltd. (Old Name-Oasis Mines & Minerals), (hereinafter referred to as ‘the
Industry/Unit”) at MLL. No. 11/2019 (Ref. No.-2019100009841), Village-Ghatiyali,
Tehsil-Phagi, Districi-Dudu.

And whereas, State Board had issued Consent to Qperate to the Industry/Unit vide this
office order No. 2020-2021/Jaipur(S)/3424 dated 17.09.2020 which iz valid upto
31.08.2025,

8. And whereas, an original application no.191/2023 was filed before the hon'ble National

Green Tribunal, Central Zonal Bench, Bhopal against the unit

=1
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2. And whereas, the unit was inspected by official of this office on 12022024 and
following non-compliances wese observed: -
a) Unit has not submitted half yearly compliance report of consent to operate to
this office.
b} Unit has not submitied request for name change in consent 1o operate to this
ofTice till date.
¢ Unit has installed and operated D.G. set of 125 KVA without prior permission
from the State Board.
d) Unit has not provided adequate stack height at mstalled D.G. set.
10. And whereas, above stated violatnon of the provision of the Air Act & Water Act has
been viewed senously by the Board,
|1 Therefore, in the interest of prevention of perpetual offence being committed by vou and
in the interest of contrel of pallution, Board intends to issue following directions:
* The closure, prohibition or regulation of any industry, operation or process.
» Stoppage or regulation of the supply of electricity or waler or any other service.

Therefore, you are directed to show cause as to why the aforesaid comsent to operate
referred above not be revoked for the reasons stated herein above and directions be not
confirmed as well as envronmental compensation shall not be imposed. In case, vou wish to
submit any objection/clarifications to above, vou can do s0 by sending your reply by post or by
appearing in personal or through duly authorized and instructed person along with documentary
evidences within 15 days, else the directions mentioned above may be confirmed without any
further notice/ correspondence 1o you in this regard and environmental compensation shall be
imposed.

Yours sincerely

{Arvind Kumar)
Regional Office
-DIH'{.'-_
Copv to the following for information: —

1. DMaster File

Regional Officer
‘-'J,.-"L
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M's Shreenath Mines,

197 & 199, Indira Nagar, Madanganj,
Kishangarh, Tehsil-Kishangarh,
District: Ajmer. 305501

Sub: - Show cause notice for ntended revocstion of consent to operate under the provisions of
the Water Act, 1974 and Air Act, 1981 and intended direction for the closure of the
industry, under section 33 (A) of the Water (Prevention & Control of Pollution) Act,
1974 and 31 {A) of the Air (Prevention & Conirol of Pollution) Act, 1981

Ref: - (1) Consent to operate of the unit granted vide letter dated 15.07.2020,
(2) Original Application no.191/2023 filed before the hon'ble Mational Green Tribunal,
Central Zonal Bench, Bhopal.
{3) Jount inspection of the unit carried out on 12,02 2024,
SIr,

This is without prejudice to the right of the Rajasthan State Pollution Control Board
(hereinafier called as ‘the Board') to imtate procesding under the provisions of the Air
{(Prevention & Control of Pollution) Act, 1981 (hercinafter called as ‘the Air Act”) & the Water
{(Prevention & Contrel of Pollution) Act 1974 (hereinafter called as ‘the Water Act') for violation
of vanious provisions as under: -

1. Whereas the Water Act has come into force in the whole of the State of Rajasthan with
effect from 23,03, 1974,

2. Whereas the Awir Act has come into force in the whole of the State of Rajasthan with
effect from 16.05.1981,

3. And whereas the Water Act has been enacted to provide for the prevention and control of
water pollution and for maintaining and restoring the wholesomeness of the water
environment.

4. And whereas the Air Act has been enacted to provide for the prevention and control of air
pollution and for maintaining and restoring the wholesomeness of the air environment

5. And whereas keeping this in view the Board has been conferred power to take such steps
as are deemed necessary for the prevention and control and abatement of water & air
pollution.

6. And whereas, a mining lease 15 being operated in the name & stvle of M/s Shree Nath
Mines, (hereinafter referred to as ‘the Industry/Unit") at M.L. No. 18/2018 {Ref, No.-
2018100002363), Village-Ghatiyali, Tehsil-Phagi, District-Dudu,

7. And whereas, State Board had issued Consent to Operate to the Industry/Unit vide this
office order No, 2020-2021/Jaipur(Sy3404 dated 15.07.2020 which is vahd upto
30.06.2025,

8 And whereas, an oniginal application no. 191/2023 was filed before the hon'ble National
Green Tribunal, Central Zonal Bench, Bhopal against the unit
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% And whereas, the umit was mspected by offical of this office on 12.02.2024 and
following non-compliances were abserved: -
a) Unit has not submitted half yearly compliance report of consent to operate to
this office.
b} Unit has installed and operated DG, set of 125 KVA without pr‘iﬂr permission
from the State Board,
¢} Unit has not provided adequate stack height at installed D.G. set.
10, And whereas, above stated vielation of the provision of the Air Act & Water Act has
been viewed seriously by the Board.
|1 Therefore, in the interest of prevention of perpetual offence being committed by you and
mn the interest of control of pollution, Board intends to 1ssue following directions:

* The closure, prohibition or regulation of any industry, operation or process.
* Stoppage or regalation of the supply of electricity or water or any other service.

Therefore, yvou are directed to show cause as to why the aforesaid consent to operate
referred above not be revoked for the reasons stated herein above and directions be not
confirmed as well as emvironmental compensation shall not be imposed. In case, vou wish to
submit any objection/clarifications to above, you can do so by seading your reply by post or by
appeanng in personal or through duly authorized and instructed person along with documemtary
evidences within 15 days, else the directions mentioned above may be confirmed without any
further notice’ correspondence to vou in this repard and environmental compensation shall be
imposed.

Yours sincerely

Ragiﬂrglﬂﬂﬂ’me
Copy to the following for information: -
1. Master File
—= .

Regional Officer
Y
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M/s Shreenath Minerals,

Shri Krishna Colony, 68-69 A
Vidhansabha Nagar, Dholai Mansarovar,
District: Jaipur,

Sub: - Show cause notice for intended revocation of consent to operate under the provisions of
the Water Act, 1974 and Air Act, 1981 and inteaded direction for the closure of the
industry, under section 33 (A) of the Water (Prevention & Contral of Pollution) Act,
1974 and 31 (A) of the Air (Prevention & Control of Pollution) Act, 1981,

Ref: - (1) Consent to operate of the unit granted vide letter dated 15.07.2020.
(2) Original Application no.191/2023 filed before the hon'ble National Green Tribunal,
Central Zonal Bench, Bhopal.
(3) Joant inspection of the unit carried owt on 12.02.2024.

Sir,

This 15 without prejudice to the nght of the Rajasthan State Pollution Control Board
(hereinafter called as ‘the Board’) to imitiate proceeding under the provisions of the Air
(Prevention & Control of Pollution) Act, 1981 (hereinafter called as 'the Air Act') & the Water
(Prevention & Control of Pollution) Act 1974 (heseinafter called as “the Water Act’) for violation
of verious provisions as under; -

L. Whereas the Water Act has come into force in the whole of the State of Rajasthan with
effect from 23.03.1974.

2. Whereas the Air Act has come into force in the whole of the State of Rajasthan with
effect from 16.05.1981,

3. And whereas the Water Act has been enacted to provide for the prevention and control of
water pollution and for mantaining and restoring the wholesomeness of the water
environment,

4 And whereas the Air Act has been enacied to provide for the prevention and control of air
pollutron and for mamtaining and restoring the wholesomenass of the air environment,

5. And whereas keeping this in view the Board has been conferred power to take such steps
as are deemed necessary for the prevention and control and abatement of water & air
pollution,

6. And whereas, a mining lease is being operated in the name & style of M/s Shreenath
Mimerals, (hereinafter referred o as “the Industry/Unic”) at MLL. No. 23/2019 (Ref. No.-
2012100005043}, Village-Ghatiyali, Tehsil-Phagi, District-Dudu,

7. And whereas, State Board had isswed Consent to Operate to the Industry/Unit vide this
office order No 2020-2021Jaipur(S)y3406 dated 15.07.2020 which is valid upto
3006 2025,

B. And whereas, an original application no.191/2023 was filed before the hon’ble National
Green Tribunal, Central Zonal Bench, Bhopal agaimnst the unit.
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9. And whereas, the unit was inspected by official of this office on 1202.2024 and
follewing non-comphances were observed: -
A) Unit has not submitted half vearly compliance report of consent to operate to
this office.
10 And whereas, above stated violation of the provision of the Air Act & Water Act has
been viewed senously by the Board
| 1. Therefore, in the interest of prevention of perpetual offence being commutted by vou and
in the interest of control of pollution, Board intends to issue following directions:
* The closure, prohibition or regulation of any industry, operation or process.
* Stoppage or regulation of the supply of electricity or water or any other service.

Therefore, you are directed to show cause as to why the aforesaid consent ic operate
referred above not be revoked for the reasons stated herein above and directions ba not
confirmed as well as envirenmental compensation shall not be imposed, In case, you wish w
submit any objection/clarfications to above, you can do so by sending vour reply by post o1 by
appeaning 1 personal or through duly autherized and instructed person aleng with decumentary
evidences within 15 days, else the directions mentioned above may be confirmed without any
further notice’ correspondence to you in this regard and enviremmental compensation shall be
imposed,

Yours sincarely

P

(Arvind Kumar)
Regicnal Office
Qe

Copy to the following for information; —
I, Master File

Regional Officer
e
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M's Kesari Granite,
15-26, Onkar Nagar, Ajmer,
Dvistrict: Ajmer.

Sub: - Show cause notice for intended revocation of consent to operate under the provisions of
the Water Act, 1974 and Air Act, 1981 and imended direction for the closure of the
industry, under section 33 (A) of the Water (Prevention & Contrel of Pollution) Act,
1974 and 31 (A) of the Air (Prevention & Control of Pollution) Act, 19%1.

Ref: - (1) Consent to operate of the unit granted vide letter dated 28 07.2020.
{2) Original Application no.191/2023 filed before the honble National Green Tribunal,
Central Zonal Bench, Bhopal.
(3) Joint inspection of the unit carried out on 12,02, 2024,

Sir,

This is without prejudice to the nght of the Rajasthan State Pollution Control Board

(hereinafter called as ‘the Beard") to imtiate proceeding under the provisions of the Air
{Prevention & Control of Pollution) Act, 1981 (hereinafter called as “the Air Act”) & the Water
{Prevention & Control of Pollution) Act 1974 (hereinafter called as ‘the Water Act") for violation
of various provisions as under: -

. Whereas the Water Act has come into force in the whole of the State of Rajasthan with
effect from 23.03.1974.

2. Whereas the Air Act has come into force in the whole of the State of Rajasthan with
effect from 160351981,

3. And whereas the Water Act has been enacted to provide for the prevention and control of
witer pollution and for mammtaining and restoring the wholesomeness of the water
eNVIronmeant.

4. And whereas the Air Act has been enacted to provide for the prevention and control of air
pollution and for maintaming and restoring the wholesomeness of the air envirenment

5 And wheseas keeping this in view the Board has been conferred power to take such steps
as are deemed necessary for the prevention and control and abatement of water & air
pollution,

& And wheress, a minmg lease 15 being operated in the name & style of M/s Kesari
Granite, (hereinafier referred to as “the Industry/Unit™) at M.L. No. 342019 (Ref. MNo.-
201 91000010983), Village-Ghatiyali, Tehsil-Phagi, District-Dudu.

7. And whereas, State Board had 1ssued Consent to Operate to the [ndustry/Unit vide this
office order No 2020-202)1/Jaipur(S)3414 dated 28072020 which 15 valid upto
31052025,

8  And whereas, an onginal application no.191/2023 was filed before the hon'ble National
Green Tribunal, Central Zonal Bench, Bhopal against the umt
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9. And whereas, the unit was inspected by official of this office on 12022024 and
following non-compliances were observed: -
a) Unit has not submitted hall yearly compliance report of consent 1o operate o
this office.
by Unit has installed and operated DJG, set of 125 KVA without prior permission
from the State Board.
¢) Unit has not provided adequate stack height at installed D.G. set.
10, And whereas, above stated violation of the provision of the Air Act & Water Act has
been viewed seriously by the Board.
11. Therefore, in the interest of prevention of perpetual offence being committed by vou and
in the 1nterest of control of pollution, Board intends to 1ssue following directions:
* The closure, prohibition or regulation of any industry, operation or process,
» Stoppage or regulation of the supply of electricity or water or any other service.

Therefore, you are directed to show cause as to why the aforesaid consent to operate
referred above not be revoked for the reasons siated herein above and directions be not
confirmed as well as environmental compensation shall not be impoesed. In case, you wish o
submit any ohbjection/clarifications o above, you can do so by sending your reply by post or by
appearing in personal or through duly authorized and instructed person along with documentary
evidences within 15 days, else the directions menticned above may be confirmed without any
further notice’ correspendence to you in this regard and eavironmental compensation shall be
imposed.

Y ours sincerely

W,

{Arvind Kumar)
Regional Office
S
Copy 1o the following for mformation: —
1. Master File
=%

Regional Officer
S/,



